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BEFORE THE NATIONAL GREEN TRIBUNAL (PRINCIPAL
BENCH), NEW DELHI
ORIGINAL APPLICATION NO. 164 OF 2018

BETWEEN

ASHWANI KUMAR DUBEY ...APPLICANT
VERSUS

UNION OF INDIA & ORS. ...RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF ‘MAHAN ENERGEN
LIMITED’ (RESPONDENT NO. 39) - EARLIER KNOWN AS
‘ESSAR POWER M.P. LIMITED’ (RESPONDENT NO. 14)

I, Mr. Tanmay Was, son of Sh. R.K. Was, aged about 44 years, having
office at Adani Group, National Council of YMCA of India, Bharat Yuvak
Bhawan, 1, Jai Singh Road, Gate No. 5, New Delhi-110001, do hereby

solemnly affirm and state as under:

1. | am the authorised representative of Mahan Energen Limited
(“Answering Respondent”) and hence competent to swear the
instant affidavit qua the Answering Respondent and | have been duly
authorised in this regard. Copy of the Board Resolution of the

Answering Respondent is annexed as ANNEXURE — 1.

2. The Answering Respondent denies each and every claim, allegations
and submissions made on behalf of the Applicant in the Original
Application (O.A.) to the extent they may pertain to the Answering
Respondent. Nothing contained in the O.A. may be deemed to be
admitted by the Answering Respondent unless specifically admitted.

3. It is submitted that the Answering Respondent, earlier known as
Essar Power M.P. Limited (“EPMPL"’), operates a 1200 M.W. (600
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MW x 2) thermal power plant (TPP) located near Singrauli town in
Singrauli district, Madhya Pradesh.

It is submitted that EPMPL was admitted into Corporate Insolvency
Resolution Process (“CIRP”) pursuant to the order dated
29.09.2020 passed by the Hon’ble National Company Law Tribunal
(“NCLT™), Principal Bench, New Delhi, under the Insolvency and
Bankruptcy Code, 2016 (“IBC”). Following completion of the CIRP
and approval of the Resolution Plan by the Hon’ble NCLT on
01.11.2021, Adani Power Limited (“*APL”) emerged as the
Successful Resolution Applicant and acquired EPMPL in
accordance with the provisions of the IBC. After the acquisition, on
16.03.2022, EPMPL (Respondent No. 14) has been renamed
as ‘Mahan Energen Limited’, which is the Answering Respondent

In the present proceedings.

It is humbly submitted that the quarterly reports of the Oversight
Committee submitted pursuant to the Hon’ble Tribunal’s order dated
14.07.2020 pertain to allegations prior to EPMPL entering into CIRP
on 29.09.2020 and stand conclusively resolved and extinguished
pursuant to the Resolution Plan approved by the Hon’ble NCLT on
01.11.2021. Consequently, all claims, liabilities, or proceedings
relating to the period prior to CIRP stand conclusively extinguished
and cannot be maintained against EPMPL or the Answering
Respondent. Notably, no objections in respect of the approved
Resolution Plan were raised by any of the government body (central
or state), including MPPCB.

It is further pertinent to state that EPMPL has filed I.A. No. 83 of
2022 before the Hon’ble NCLT, New Delhi, challenging demand of
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environmental compensation by Madhya Pradesh Pollution Control
Board (“MPPCB”), which stands extinguished under the approved
Resolution Plan. It is respectfully submitted that as the said matter
(ILA. No. 83 of 2022 before the Hon’ble NCLT) is sub-judice,
entertaining similar claims would result in multiplicity of

proceedings.

7. That, in any case, Respondent No. 39 has duly undertaken all
environmental measures post-acquisition. Hence, there is no
occasion for the Respondent No. 39 to be made part of the present

proceedings.

8. It is humbly submitted that the present reply is being filed on the
above limited preliminary grounds, and the Respondent seeks leave
of this Hon'ble Tribunal to file a detailed affidavit should the need
so arise. The Answering Respondent also humbly seeks leave of the
Hon’ble Tribunal to add, amend, supplement its submissions and
averments herein, and to produce any supporting documents as may

be required during the proceedings.

FACTUAL BACKGROUND:
9. The brief facts are as under:

A. PRE-CIRPADMISSION OF RESPONDENT NO. 14 (EPMPL)

a) On 11.09.2013, the Original Applicant herein filed OA No.
276 of 2013, wherein the Applicant raised allegations of
certain environmental damages in the Singrauli district,
attributing the same to inter alia the removal of fly ash and

transportation of coal through village areas by trucks.



b)

d)
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In the said OA No. 276 of 2013, Essar Power M.P. Limited
(now renamed as Mahan Energen Limited) was impleaded as
Respondent No. 14. through its erstwhile management Essar

Power Limited (Respondent No. 14 herein”™).

That taking cognizance of the OA, this Hon’ble Tribunal
between 2013-2018 constituted various committees / sub-
committees from time to time, for detailed studies on various
aspects viz. impact of pollution on air, water, land, health etc.,
and also to formulate action plans to deal with the issues,
which included transportation of coal, fly ash utilization as
well as ash dyke management, and to supervise the
implementation of the action plans, following which various
reports were submitted from time to time before this Hon'ble

Tribunal.

Vide order dated 06.04.2018, one of the committee reports
filed before this Hon’ble Tribunal was treated as Original
Application No. 164 of 2018 and the earlier NGT OA No. 276
of 2013 was renumbered accordingly. A copy of the order
dated 06.04.2018 passed by this Hon’ble Tribunal in O.A. No.
164 of 2018 is annexed herewith and marked as ANNEXURE
- 2.

That this Hon’ble Tribunal vide order dated 28.08.2018 had
constituted an Oversight Committee for a time bound action
plan to deal with the problem of industrial pollution and to
monitor its implementation and also to send reports of the
action taken by it. The Committee also had the representatives
of CPCB, State Pollution Control Boards (SPCBs) and the
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District Magistrates. The District Magistrates were to act as

co-ordinators.

On 14.07.2020, since the term of the earlier Committee
expired, the Hon’ble Tribunal directed that the further
oversight work to be undertaken by the Joint Committee of
the CPCB with respective State PCB and District Magistrates.

In terms of order dated 14.07.2020, NEERI was engaged for
the assessment of environment damage due to the alleged ash
dyke breach by EPMPL in August 2019 and by other entities.

It is important to note that the said period of the alleged
spillage of ash due to ash dyke breach to the surrounding soil,
water at EPMPL as assessed by NEERI pertained to
September 2019 i.e., prior to EPMPL’s admission to CIRP
under the IBC on 29.09.2020.

That as per the 3 Quarterly Oversight Committee Report
submitted before this Hon’ble Tribunal, NEERI determined a
penalty in the range of Rs. 54.21 crore to Rs. 91.82 crore
against EPMPL for the alleged environmental damage
assessed on account of fly ash spillage from breached ash
dyke.

That 3" Quarterly Oversight Committee Report was filed
before this Hon’ble Tribunal in terms of order dated
14.07.2020 passed by this Hon’ble Tribunal. A copy of the 3
Quarterly Oversight Committee Report filed before this
Hon’ble Tribunal is annexed herewith and marked as
ANNEXURE - 3.
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k)  The 4" Quarterly Report of Oversight Committee was
submitted for quarter ending 31.07.2021, and the 5" Quarterly
Report (for the period August 2021 - October 2021) was also
submitted (in compliance with NGT’s Order dated
14.07.2020).

) That on 18.01.2022, this Hon’ble Tribunal accepted the
report and the recommendations of the Committee to impose
Environmental Compensation on the Respondent No. 14
without affording any opportunity to the Respondent No. 14
to file its response to the recommendations. A copy of the final
order and judgment dated 18.01.2022 is annexed herewith and
marked as ANNEXURE - 4.

m)  The said order of this Hon’ble Tribunal was assailed before
the Hon’ble Supreme Court of India by way of various Civil
Appeals including Civil Appeal No. 3856 of 2022, wherein
the Hon’ble Apex Court vide its Order dated 05.07.2023
found that the appellant(s) (Respondents herein) were not
given an opportunity to file their objections to the
recommendations made by the Committee, and remanded the
matter back to this Hon’ble Tribunal for fresh reconsideration.
A copy of the final order dated 05.07.2023 passed by the
Hon’ble Supreme Court of India in Civil Appeal No. 3856 of
2022 is annexed hereto and marked as ANNEXURE - 5.

B. CORPORATE INSOLVENCY RESOLUTION PROCESS
(CIRP) OF RESPONDENT NO. 14 (EPMPL) AND
ACQUISITION BY ADANI POWER LIMITED
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That during the pendency of the OA before this Hon’ble
Tribunal, EPMPL underwent CIRP under the IBC, which was
admitted vide Order dated 29.09.2020 passed by the NCLT in
Company Petition (IB) 863(PB)/2020. A copy of the NCLT
order dated 29.09.2020 passed by the Hon’ble National
Company Law Tribunal, Principal Bench, New Delhi in
Company Petition (IB) 863(PB)/2020 is annexed herewith
and marked as ANNEXURE - 6.

That by virtue of the admission order passed by the Hon’ble
NCLT, moratorium was imposed under Section 14 of the IBC
on all proceedings against EPMPL.

That the Resolution Professional vide email dated 02.11.2020
informed Madhya Pradesh Pollution Control Board
(“MPPCB”) that NCLT, New Delhi Bench had vide its order
dated 29.09.2020 initiated the CIRP of EPMPL and that, in
light of the NCLT’s order and the public announcement
pursuant thereto, MPPCB was required to submit its claim
with proof, pertaining to the pre-CIRP dues as on the
Insolvency Commencement Date (ICD). A copy of Interim
Resolution Professional’s email dated 02.11.2020 is annexed
herewith and marked as ANNEXURE - 7.

Vide letter dated 28.11.2020, MPPCB communicated to the
Resolution Professional that the liability of EPMPL with
MPPCB at the time was of Rs. 9 crores and submitted its claim
for the said liability. A copy of MPPCB’s letter dated
28.11.2020 is annexed herewith and marked as ANNEXURE
- 8.
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With reference to MPPCB’s letter dated 28.11.2020, the
Resolution Professional of EPMPL vide email dated
11.12.2020 and letter dated 19.12.2020 informed MPPCB that
it would be an “Operational Creditor” under the IBC, and
accordingly MPPCB was required to submit a claim
pertaining to the pre-CIRP dues as on ICD, in the specified
format set out under Regulation 7 of the CIRP Regulations. A
copy of Interim Resolution Professional’s email dated
11.12.2020 and letter dated 19.12.2020 are annexed herewith
and marked as ANNEXURE - 9, and ANNEXURE - 10,

respectively.

On 22.12.2020, MPPCB furnished its claim as Operational
Creditor for an amount of Rs. 9 crores, pending actual
assessment of Environmental Damage Compensation (EDC)

by NEERI and any other amount.

That during the pendency of the CIRP proceedings of EPMPL
before the Hon’ble NCLT, on 23.01.2021, MPPCB issued
directions under Section 33 of the Water Act, claiming that
NEERI, Nagpur vide its letter dated 25.12.2020, had
estimated the total (maximum) environmental damage of Rs.
91.82 crore and MPPCB accordingly revised its claim (in
Form B) from its earlier claim of Rs. 9 crores to Rs. 90.82
crores. A copy of MPPCB'’s letter dated 23.01.2021 along
with the revised Form-B claim is annexed herewith and
marked as ANNEXURE - 11.

Pursuant to the revised claim of MPPCB, the Resolution

Professional admitted MPPCB claim as operational debt in
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the CIRP proceedings of EPMPL. Hence, the claim of
MPPCB was treated as operational debt, thereby making
MPPCB an operational creditor. A copy of the list of creditors
published on the website by the Resolution Professional of
EPMPL is annexed hereto and marked as ANNEXURE — 12.

APPROVAL OF ADANI POWER LIMITED RESOLUTION

PLAN FOR REVIVAL OF EPMPL UNDER SECTION 31 OF

THE IBC

a)

b)

d)

That Adani Power Limited (“Successful Resolution
Applicant”) submitted its Resolution Plan for the revival of
EPMPL to the Committee of Creditors (“CoC”) of EPMPL.

Adani Power Limited has implemented the Approved
Resolution Plan and acquired 100% of paid-up share capital
and management control of EPMPL on 16.03.2022.

The Resolution Plan submitted by the Successful Resolution
Applicant was approved by the CoC with 100% votes in its
meeting held on 21.05.2021.

The relevant extract of the Approved Resolution Plan of the

Answering Respondent is as under:

“1.2.1 Government and Statutory Authorities
In the Resolution Applicant’s assessment, the

Liquidation Value is insufficient to even satisfy the
claims of the Secured Financial Creditors in full and
therefore, the amounts payable to Government and
Statutory Authorities in compliance Section 30(2)(b)
of the Code would be NIL.
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Without prejudice to anything contained above, any
other debt of Government and Statutory Authority
appearing in the books of account of the Corporate
Debtor, whether or not a claim has been filed in relation
thereto, whether admitted or not, under verification,
contingent or otherwise asserted or unasserted,
secured or unsecured shall be converted into equity
shares of the Corporate Debtor and subsequently will
be subject to Capital Reduction as specified in Section
3 (Acquisition as a Going Concern) of the Resolution

Plan.

Treatment of Dues to Government and Statutory
Authorities

(i)

(if)

(iv)

As per the Information Memorandum and
information available in the Virtual Data Room,
Government and Statutory Authorities have
submitted Claims for an amount aggregating to
INR 42,494,439,721 out of which claims
aggregating to INR 5,446,721,303 have been
verified and admitted by the Resolution
Professional ("Admitted Government and
Statutory  Authority Debt") and INR
36,403,311,332 has been admitted as contingent
claims.

In the Resolution Applicant's assessment, the
Liquidation Value is insufficient to even satisfy
the claims of the Secured Financial Creditors in
full and therefore, the amounts payable to
Government and Statutory Authorities in
compliance Section 30(2)(b) of the Code would
be NIL.

Accordingly, the Resolution Applicant proposes
to make NIL payment to Government and
Statutory Authority in compliance Section
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30(2)(b) of the Code read with Regulation 38 of
the CIRP Regulations (i.e., the Government and
Statutory Authority Payments).

Without prejudice to anything contained above,
any other debt of Government and Statutory
Authority appearing in the books of account of
the Corporate Debtor, whether or not a claim
has been filed in relation thereto, whether
admitted or not, under verification, contingent
or otherwise, asserted or unasserted, secured or
unsecured shall be converted into equity shares
of the Corporate Debtor and subsequently will
be subject to Capital Reduction as specified in
Section 3 (Acquisition as a Going Concern) of
this Resolution Plan.”

For abundant clarity, any and all dues payable to
Government and Statutory Authorities shall be treated
as follows:

()

all Claims or demands made by, or liabilities or
obligations owed or payable to or assessed by,
any Government and Statutory Authority, in
relation to any dues, direct Taxes (including for
any previous or current assessment year(s)),
indirect Taxes, duties (including stamp duties),
penalties, fees, interest, fines, levies, cesses,
assessments or additions or any other charges
or payments whatsoever on the Corporate
Debtor or in relation to the Corporate Debtor,
whether or not such Claims or demands are
admitted, due or contingent, asserted or
unasserted, crystallised or uncrystallised,
assessed or unassessed, known or unknown,
secured or unsecured, disputed or undisputed,
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any liabilities in relation to any consent,
permission, privilege, entitlement, exemption,
benefit, license or approval granted to the
Corporate Debtor, or in relation to the
Corporate Debtor, whether or not such consent,
permission, privilege, entitlement, exemption,
benefit, license or approval is subsisting, lapsed
or expired,

all financial liabilities and prosecution that may
be inflicted on Corporate Debtor due to acts
and deed of its erstwhile Promoter, Director or
personnel (including without limitation, for any
penalty, interest, fines or fees) and other
liabilities and obligations which may have a
financial impact on the Corporate Debtor, in
relation to (i) any investigation, inquiry, show-
cause, notices, causes of action, suits, claims,
disputes, litigation, arbitration or other judicial
or regulatory or administrative proceedings
whether civil or criminal against, or in relation
to, or in connection with the Corporate Debtor
or the affairs of the Corporate Debtor, pending
or threatened, including any proceedings that
may be initiated under the provisions of the
Code (““Proceedings™); (ii) any noncompliance
of provisions of any laws, rules, regulations,
directions, notifications, circulars, guidelines,
policies, approvals, consents or permissions
under the Applicable Law (including any tax
liability arising for payment of tax as a result of
any transaction characterized as an
impermissible avoidance arrangement under
the provisions of the Income-tax Act, 1961
entered by Corporate Debtor prior to the
Effective Date); (iii) cross subsidies availed by
the Corporate Debtor; and (iv) any and all
actual or potential rights and entitlements of the



6717

Central Government, the State Government,
any regulatory or local authority or body or any
agency or instrumentality thereof or any other
party or entity (under any agreement, lease,
license, approval, consent, permission or
privilege) which may have a financial impact on
the Corporate Debtor; and (v) any payment of
any dues, charges, fees, fines, commissions,
penalties and such other payment to any Person
including any Government and Statutory
Authority for the ownership and continued use
of the underlying lands and such other
properties used by the Corporate Debtor for the
conduct of its business, whether admitted or not,
due or contingent, asserted or unasserted,
crystallised or uncrystallised, known or
unknown, secured or unsecured, disputed or
undisputed, present or future,

whether or not such Claim, demand, liability is
set out in the Information Memorandum, Virtual
Data Room, the balance sheets or the profit and
loss account statements of the Corporate
Debtor, in relation to any period up till the
Effective Date shall be reduced to Nil and shall
be, and be deemed to be, permanently
extinguished by virtue of the order of the NCLT
approving this Resolution Plan and the
Resolution Applicant or the Corporate Debtor
shall at no point of time be, directly or
indirectly, held responsible or liable in relation
thereto.”

2.5 Treatment of Security Interest and on-going Litigation

2.5.1 Under this Resolution Plan, all financial liabilities
arising out of:
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all adverse inquiries, investigations, notices,
causes of action, suits, claims, disputes,
litigation, arbitration or other judicial,
regulatory or administrative proceedings
against, the Corporate Debtor or the affairs of
the Corporate Debtor, in relation to any matter
whatsoever including economic matters,
whether pending or threatened, (including
without limitation, any investigation by any
Government and Statutory Authority) that have
been initiated or are threatened to be initiated
against the Corporate Debtor (including those
proceedings that relate to the Corporate
Debtor) (“Dispute”) at any time till the
Effective Date; shall stand automatically
revoked, released, cancelled, withdrawn,
dismissed and deemed null and void (as the case
may be) and all financial obligations in relation
to such Non-Financial Creditor Security or
Dispute shall be permanently extinguished on
the Effective Date on and with effect from the
NCLT Approval Date, after payments being
made to any such Creditors if mandatorily
required in accordance with the provisions of
the Code. Further, any claim arising from any
Dispute or Non-Financial Creditor Security,
whether set out herein or not, whether admitted
or not, due or contingent, asserted or
unasserted, crystallised or uncrystallised,
known or unknown, secured or unsecured,
disputed or undisputed, whether or not set out
in the Information Memorandum, the Virtual
Data Room, the balance sheets of the Corporate
Debtor or the profit and loss account statements
of the Corporate Debtor, till the Effective Date
or arising on account of this Resolution Plan,
shall be reduced to Nil and shall be, and be
deemed to be, permanently extinguished by
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virtue of the order of the NCLT approving this
Resolution Plan and the Corporate Debtor or
the Resolution Applicant shall at no point of
time be, directly or indirectly, held responsible
or liable in relation thereto. All title deeds and
other documents held by any such Creditor (not
being a Financial Creditor) or third party (as
trustee or otherwise) in relation to such Non-
Financial Creditor  Security shall be
immediately released in fit and proper condition
to the Corporate Debtor.

2.16 Binding Effect of the Resolution Plan

Without prejudice to the generality of the foregoing, on
and from the NCLT Approval Date, the Resolution
Plan shall be binding on all Stakeholders of the
Corporate Debtor and shall have the following
binding legal effect with effect from the Effective Date:

(i)

(i)

The Resolution Plan shall be binding on all
stakeholders and on and from the Effective
Date, the Corporate Debtor shall start running
the business and operations on a "fresh- slate"
without any risk of payments or liabilities for
past acts and omissions of the Corporate
Debtor.

Following the Effective Date, no liability would
lie on the Resolution Applicant, any of its
Affiliates, directors, employees and executives
of the Resolution Applicant and/or its Affiliates,
the directors and/or employees and/or
executives of the Corporate Debtor appointed
and/or continuing on and from the Effective
Date. Without prejudice to the foregoing,
following the Effective Date, no Creditor,
shareholder and/or member of the erstwhile
Promoter Group would be entitled to initiate or
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continue any Proceeding, including those under
criminal law against the Corporate Debtor
and/or any of the persons noted above.

(iii)  Subject to the provisions of the Applicable Law,
all Non-Compliances of the Corporate Debtor
for the period prior to the Effective Date
(including but not limited to those relating to
Tax), shall be deemed to be waived by all the
Government and Statutory Authorities. In
relation to any Non-Compliance arising under
any foreign exchange regulations, Tax and duty
benefit / subsidy scheme, the relevant
Government Authority shall subject to the
Applicable Law be deemed to have waived all
such non-compliances by the Corporate Debtor
without levying any fee, penalty or additional
duty or impacting the benefits/subsidies
available.

... (IX) The Resolution Applicant and the Corporate shall

be deemed to have received a waiver from all actions,
Proceedings or penalties under any applicable Law
for any Non-Compliance, including in connection with
any prior transfer of assets, contracts or business by
the Corporate Debtor.”

Binding Effect

.... The Resolution Plan, once approved by the COC
and the NCLT, shall be binding on the Central
Government, any State Government or any local
authority to whom a debt in respect of the payment of
dues arising under any law for the time being in force,
such authorities to whom statutory dues are owed. Any
such debt shall be deemed to be was provided for in
the Resolution Plan.”

A copy of the relevant extracts of the Approved Resolution

Plan of the Successful Resolution Applicant is annexed hereto
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and marked as ANNEXURE - 13. The Answering
Respondent craves leave to refer to the Approved Resolution

Plan if so desired by this Hon’ble Tribunal.

That on bare perusal of the Resolution Plan of the Answering
Respondent, extracted herein above, it is clear that all the
claims of the operational creditors, including Government and
Statutory Body dues, whose claim has been admitted by the
Resolution Professional of EPMPL, will be treated by
Successful Resolution Applicant as NIL as the liquidation
value is insufficient to even satisfy the claims of Secured
Financial Creditors in full, which is in compliance of Section
30(2)(b) of the IBC.

That as per the approved Resolution Plan, no claim or
liabilities are permitted to be fastened on the Answering
Respondent after the approval of the Resolution Plan by the
Hon’ble NCLT, and that all such claims including those not
filed or verified or admitted by the Resolution Professional or

uncrystallised or contingent shall stand extinguished.

As mentioned above, the MPPCB had submitted its claim for
Rs. 90.82 crores to the Resolution Professional of EPMPL by
way of filing revised FORM-B as operational creditor on
23.01.2021. The said claim of Rs. 90.82 crores of MPPCB
was admitted by the Resolution Professional and treated as
operational debt of EPMPL. That the claim of Rs. 90.82 crores
of MPPCB arose out of the damage assessed by NEERI
pursuant to the present proceedings pending before this
Hon’ble Tribunal. Therefore, it is submitted that the MPPCB’s
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claim of Rs. 90.82 crores stood extinguished by virtue of
approval of Resolution Plan in the CIRP of EPMPL.

NCLT APPROVES ADANI POWER LTD. RESOLUTION

PLAN UNDER SECTION-31 OF THE INSOLVENCY AND

BANKRUPTCY CODE, 2016

a)

b)

d)

On 01.11.2021, the Principal Bench of NCLT, New Delhi,
approved the aforesaid Resolution Plan submitted by the
Successful Resolution Applicant in Company Petition (I1B)
863(PB)/2020 for the acquisition of EPMPL. The said order
was passed by the Hon’ble NCLT under Section 31(1) of the
IBC. Copy of the NCLT Plan Approval Order dated
01.11.2021 is annexed herewith as ANNEXURE - 14.

That pursuant to the approval of the Resolution Plan of the
APL by the Hon’ble NCLT, New Delhi, APL took control of
the Answering Respondent on 16.03.2022.

Pursuant to the acquisition of 100% of paid-up share capital
and management control of the erstwhile EPMPL, APL
changed the name of ‘Essar Power M P Limited’ to “Mahan
Energen Limited” with effect from 25.03.2022. Copy of the
Certificate of Incorporation pursuant to change of name
issued by the Registrar of Companies is annexed hereto and
marked as ANNEXURE - 15.

To the shock of the Answering Respondent, MPPCB passed a
fresh order dated 08.12.2021 refusing to renew the CTO in
respect of EPMPL. That one of the reasons cited by MPPCB



9)

6723

for refusal was the non-deposit of Rs. 90.82 crores as assessed

by NEERI towards environmental damage compensation.

It is submitted that the continuous demands of MPPCB for a
sum of Rs. 90.82 crores do not survive and is in the teeth of
the Approved Resolution Plan. It is submitted that as per
Section 31 of the IBC, the Resolution Plan becomes binding
on all stakeholders including central government or any other
statutory body. This is the principle of law laid down by the
Hon’ble Supreme Court of India in the case of Ghanashyam
Misra and Sons Private Limited Vs. Edelweiss Asset

Reconstruction Company Ltd. & Ors.

It is additionally submitted that MPPCB did not approach the
Hon’ble NCLT or the Hon’ble National Company Law
Appellate Tribunal (“NCLAT”") challenging the Resolution
Plan, whereby the claims of MPPCB in respect of
environmental damage stood permanently extinguished.
Therefore, the Resolution Plan for EPMPL, providing for the
permanent extinguishment of the liabilities or claims qua the
violations, damage caused to the environment prior to the
takeover by the Successful Resolution Applicant has attained

finality.

In view of the persistent illegal demands of MPPCB stated
earlier, the Answering Respondent filed an Application for
Directions being 1.A. No. 83 of 2022 in Company Petition
(IB) 863(PB)/2020 before the Hon’ble NCLT, Principal
Bench, New Delhi seeking declaration to the effect that
MPPCB is not entitled to demand an amount of Rs. 90.82
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crores since its claims stood extinguished in the approved
Resolution Plan. Further, the Answering Respondent sought,
stay of MPPCB order dated 08.12.2021 raising fresh demand
of Rs. 90.82 crores amount from Respondent No. 14 herein.
A copy of the Application (without annexures) filed before the
Hon’ble NCLT is annexed hereto and marked as
ANNEXURE - 16.

h)  Hon’ble NCLT vide order dated 11.01.2022, while
considering the IA of the Answering Respondent, has been
pleased to direct MPPCB not to take any coercive steps
against EPMPL. A copy of the NCLT order dated 11.01.2022
passed in I.LA. No. 83 of 2022 in Company Petition (IB)
863(PB)/2020 is annexed herewith and marked as
ANNEXURE 17.

) Further, in light of the above facts and circumstances and after
learning of the pending proceedings before this Hon’ble
Tribunal (pursuant to the Hon’ble Supreme Court remand
order), the Answering Respondent seeks to make the

following submissions:

SUBMISSIONS:

10.

THE APPROVED RESOLUTION PLAN OF THE
SUCCESSFUL RESOLUTION APPLICANT DOES NOT
COVER PAST LIABILITIES OF RESPONDENT NO. 14 i.e.
ESSAR POWER M.P. LIMITED (NOW TAKEN OVER BY
THE SUCCESSFUL RESOLUTION APPLICANT)
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a) It is submitted that no past or uncrystallised liability or
crystallised liability can be imposed on the Successful
Resolution Applicant or the Answering Respondent herein
after the approval of the plan by the Committee of Creditors
(CoC) and subsequently approved by the Hon’ble National
Company Law Tribunal, Principal Bench, New Delhi under
Section 31 of the IBC.

b)  That the Hon’ble Court in Ghanashyam Mishra & Sons (P)
Ltd. v. Edelweiss Asset Reconstruction Co. Ltd., [(2021) 9
SCC 657] at para 93, has held as under:

93..... The legislative intent behind this is to freeze all the
claims so that the resolution applicant starts on a
clean slate and is not flung with any surprise claims.
If that is permitted, the very calculations on the basis
of which the resolution applicant submits its plans
would go haywire and the plan would be unworkable.

The aforesaid decision of the Hon’ble Supreme Court has

been reaffirmed in Ruchi Soya Industries v. Union of India,

(2022) 6 SCC 343.

C) Itis trite law that no further liability can now be imposed upon
the Successful Resolution Applicant/ Answering Respondent
herein once the Resolution Plan has been approved by the
CoC and accepted by the Hon’ble NCLT. Same has been
enumerated under Section 31(1) of the IBC, 2016 which is

binding in law.

11. PAST LIABILITIES CANNOT BE IMPOSED ON THE
ANSWERING RESPONDENT/ SUCCESSFUL RESOLUTION
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APPLICANT ACCORDING TO THE CLEAN SLATE

THEORY

a)

The Respondent herein submits that as per the legislative
mandate of Sections 31(1) and 32A (as per the Insolvency and
Bankruptcy Code (Amendment) Act, 2020, w.e.f. 28.12.2019),
once the Resolution Plan has been approved, it is binding on
all stakeholders. It ensures that a Successful Resolution
Applicant gets a Clean Slate and provides for the
extinguishment from all such past claims, liabilities and
penalties in relation to any period prior to the Acquisition. The
relevant extracts of Section 31(1) and Section 32A of the IBC

reads as under :

“31. Approval of resolution plan.—(1) If the Adjudicating
Authority is satisfied that the resolution plan as
approved by the committee of creditors under sub-
section (4) of Section 30 meets the requirements as
referred to in sub-section (2) of Section 30, it shall by
order approve the resolution plan which shall be
binding on the corporate debtor and its employees,
members, creditors, including the Central Government,
any State Government or any local authority to whom
a debt in respect of the payment of dues arising under
any law for the time being in force, such as authorities
to whom statutory dues are owed, guarantors and other
stakeholders involved in the resolution plan: [...]”

32A. Liability for prior offences, etc.- (1) “...the liability of
a corporate debtor for an offence committed prior to
the commencement of the corporate insolvency
resolution process shall cease, and the corporate
debtor shall not be prosecuted for such an offence from
the date the resolution plan has been approved...”
provided it ““...results in the change in the management
or control of the corporate debtor...”.
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The aforesaid Clean Slate theory is settled law which has been
time and again been affirmed by the Hon’ble Supreme Court
of India in catena of judgments. Some of which have been

reproduced below for ready reference of the Hon’ble Court:

In the case of Committee of Creditors of Essar Steel v. Satish
Kumar Gupta, reported as (2020) 8 SCC 531, wherein it was
held that:

*“107.... A successful resolution applicant cannot suddenly be
faced with ‘undecided’ claims after the resolution plan
submitted by him has been accepted as this would
amount to a hydra head popping up which would throw
Into uncertainty amounts payable by a prospective
resolution applicant who would successfully take over
the business of the corporate debtor. All claims must be
submitted to and decided by the resolution professional
so that a prospective resolution applicant knows
exactly what has to be paid in order that it may then
take over and run the business of the corporate
debtor....”

In view of the law laid down by the Hon’ble Apex Court, it is
pertinent to mention that the approved Resolution Plan of
Adani Power Limited (pursuant to which EPMPL was taken
over) expressly provided that all financial liabilities, including
claims being contingent, uncrystallized, crystallised, disputed
and rejected claims, will be permanently extinguished from
the effective date of the approved Resolution Plan insofar as
the liability of Respondent No. 14 (EPMPL) is concerned.

In the instant case, the Resolution Plan of the Successful
Resolution Applicant has been sanctioned/approved by the
Hon’ble NCLT vide its order 01.11.2021. Therefore, the claim
of the MPPCB stands permanently extinguished.
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From a plain reading of the Approved Resolution Plan, it is
evident that any debt, liability, or obligation not expressly
included in it, shall be deemed irrevocably waived,

permanently extinguished, and written off in full.

I.LA. BEFORE THE COMPETENT COURT SEEKING

DECLARATION OF EXTINGUISHMENT OF MPPCB’S

CLAIM IS SUB-JUDICE

a)

b)

Notwithstanding the above and without prejudice, it is
respectfully submitted that the Answering Respondent filed
an Interlocutory Application being I.A. No. 83 of 2022 in
Company Petition (IB) 863(PB)/2020 before the Hon’ble
NCLT, Principal Bench, New Delhi. This application seeks,
inter alia, a declaration that the MPPCB is not entitled to
demand an amount of Rs. 90.82 crores, as the said claim stood
extinguished under the Resolution Plan approved by the
NCLT on 01.11.2021.

The application also seeks a stay on the operation of
MPPCB’s order dated 08.12.2021, which sought to revive the
demand of Rs. 90.82 crores despite the claim having been
admitted and dealt with as Operational Debt during the CIRP.
It is respectfully submitted that the matter is currently pending
adjudication before the Ld. NCLT and is sub-judice.

It is a settled principle of law that when a matter is sub-judice
before a competent forum, parallel proceedings on the same
subject matter are impermissible. As the aforesaid 1A before
the Hon’ble NCLT is pending, entertaining similar claims in
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the present proceedings would lead to multiplicity of

proceedings and ought to be avoided.

It is submitted that the Hon’ble NCLT is already seized of the
Issue and the matters concerning the Oversight Committee’s
reports in respect of the damage assessed by NEERI in the
present O.A. substantively and substantially touch upon the
Issues pending in ILA. No. 83 of 2022, the same ought not be
entertained in the instant O.A. As stated hereinabove, after
hearing the submissions of the Parties, vide Order dated
11.01.2022, interim stay in favour of EPMPL was granted by
the Hon’ble NCLT, directing that MPPCB (Respondent No. 1
therein) not take any coercive steps against EPMPL in the
Resolution Plan. Therefore, since the said I.A. remains sub-
judice before the Hon’ble NCLT, the same submissions and

claims ought not to be entertained in the present proceedings.

The Hon’ble Supreme Court in a catena of decisions has
emphasized the need to respect the jurisdictional boundaries
of specialized tribunals and to avoid parallel adjudication on

the same cause of action.

In view of the pendency of I.A. No. 83 of 2022 before the
Hon’ble NCLT, the present O.A. concerning MPPCB’s claim
(based on contentions in the NEERI’s report) is barred by the
principle of sub-judice. The issues raised are already under
judicial consideration before the competent forum.
Accordingly, the O.A. in respect of the Answering
Respondent is liable to be rejected on this independent and

additional ground.
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13. It is humbly submitted that there are no violations or non-

compliance attributable to the Answering Respondent.

14. The Answering Respondent respectfully craves liberty of this
Hon’ble Tribunal to file any further affidavit or raise additional
grounds as may be deemed necessary during the course of the

hearing.

15.  In light of the above submissions, it is most respectfully prayed that
this Hon’ble Tribunal may be pleased to discharge Respondent No.

14 and Respondent No. 39 from the present proceedings.
FILED BY

CS=—>
MAHESH AGARWAL
ADVOCATE FOR THE RESPONDENT NO.39
AGARWAL LAW ASSOCIATES
19, BABAR ROAD, BENGALI MAKRET
NEW DELHI - 110 001
(M) 9910483627
EMAIL: mail@aglaw.in, geetika.sharma@aglaw.in,
arshit.anand@aglaw.in

PLACE: NEW DELHI

DATED: 12.09.2025
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BEFORE THE NATIONAL GREEN TRIBUNAL (PRINCIPAL
BENCH), NEW DELHI
ORIGINAL APPLICATION NO. 164 OF 2018

BETWEEN
Ashwani Kumar Dubey ...Appellant
VERSUS
Union of India & Ors. ...Respondents
AFFIDAVIT

I, Tanmay Vyas, S/o Shri R.K. Vyas, aged about 44 years, having office at Adani
Group, Nattonal Council of YMCA of India, Bharat, Yuvak Bhawan-1, Jai Singh
Road, Gate No.5, New Delhi- 110 001, do hereby solemnly affirm and say as

follows:-

1. I am the Authorised representative of Respondent No. 39 in the aforesaid
appeal. and fully conversant with the facts and circumstances of the

present case and competent to swear this affidavit.

2. I state that I have read the contents of the accompanying reply and state
that the contents of the same are true and correct to my knowledge based
on the record and nothing material has been concealed therefrom. The
legal submissions made therein are based on the advice of the Counsel

and believed by me to be true.

3. That I say that the annexures annexed to the Reply are true copies ol their

respective originals. -
¥
DEPONE
VERIFICATION
Verified at New Delhi on this September, 2025 that the contents of the

above affidavit are true and correct to my knowledge and no material facts has

been concealed.

ATTESTED

NOTARY PUBLIC
GOVT. OF INDIA
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Power ANNEXURE-1

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF DIRECTORS OF
MAHAN ENERGEN LIMITED IN ITS MEETING HELD ON FRIDAY, 4™ OCTOBER, 2024 AT
11:00 A.M. AT 3RD FLOOR, NORTH WING, ADANI CORPORATE HOQUSE, SHANTIGRAM,
NEAR VAISHNO DEVI CIRCLE, S. G. HIGHWAY, KHODIYAR, AHMEDABAD-382421.

RESOLVED THAT Mr. M.R. Krishna Rao or Mr, Avinash Anurag or Mr, Hitesh Modi or Mr. Dilip
Kumar Moolchandani or Mr. Chintan Mankad or Mr. Tanmay Vyas or Mr. Praveen Tamak or
Mr. Narendra Kumar Qjha or Mr. Robin Geevarghese or Mr. Kumar Gaurav or Mr. Amit Kumar
Singh or Mr. Himanshu Umrajwala or Mr, Vyom Shah or Mr. Sachinbhai Dabhi (hereinafter
collectively referred to as the "Authorized Persons of the Company”} be and are hereby
severally authorised, for and on behalf of the Company, to perform all steps required to be
taken by the Company to sign and filing of petition(s), appeal/memo(s). reply(s),
vakalatnama(s), affidavit(s}, application(s), caveat(s), plaint(s), suit(s), written statement(s),
rejoinder(s) and any other relevant information/documents in the matter of suit/complaint
filed/to be filed by or against the Company before any court of law or authority, consumer
forum or consumer state commission, of national consumer commission, and for the said
purpose be and are hereby also authorized to engage, appoint or remove any pleaders/ or
advocates and sign vakalatnama(s), power of attorney for such engagement or appointment
and to file appeal and defend the interest of the Company and to do everything necessary
for the said purpaese and any action done or taken by any of the Authorized Persens of the
Campany pursuant to this authority shall be deemed to have been ratified by the Company.

RESOLVED FURTHER THAT the Authorized Persons of the Company be and are hereby
severally authorized to represent the Company before the
MPPMCL/GoMP/SLDC/WRLDC/NLDC and submit undertaking(s), indemnity(ies), affidavit(s)
and 8ll oqther relevant documents as may be required to be submitted to
MPPMCL/GoMP/SLDC/WRLDC/NLDC in respgect of the PPA dated 26.03.2012 for supply of
5% power to MPPMCL and subseguent amendments thereto.

RESOLVED FURTHER THAT any one of the Directors of the Company or Company Secretary
of the Company are hereby severally authorized ta issue the certified copy of this resolution.

/1 Certified True Copy //
For Mahan Energen Limited
e
Yo
Purvee Roy

Company Secretary
(Mem. No. F8978)

Mahan Energen Limited Tel +9179 2656 7555
{Formerly Known as Essar Power M P Limited} Fax +9179 25855 7177
"Adan! Corporate House* info@Eadani.com

Shantigram, Near Vaishno Devi Circle, sy, 2 danipower com

S. G, Highway, Khadiyar,
Gandhinagar -382421, Gujarat India
CIN : U40100GJ2005PLC147650

Ragistered Office: "Adani Corporate House*, Shantigram, Near Vaishne Oevi Circle, 5, G, Highway, Khadiyar, Gandhinagar-382421
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ANNEXURE -2

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 164 of 2018
(Earlier O.A. No. 276 /2013)

Ashwani Kumar Dubey Vs. Union of India & Ors.

CORAM : HON’BLE DR. JUSTICE JAWAD RAHIM, ACTING CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Applicant :
Respondents: Ms. Deep Shikha Bharti, Adv.
Mr. V.K. Shukla, Adv.
Mr. Mukul Singh, Adv. for MoEF
Mr. Pradeep Misra and Mr. Daleep Kr. Dhyani, Advs.
Mr. Rajkumar, Adv. and Mr. Bhupendra Kumar, LA
Date and Orders of the Tribunal
Remarks
Item No.
13 S . . L
The report filed is registered as Original Application
April 06,
2018 No. 164 of 2018 in terms of the directions passed in
A

Original Application No. 276 of 2013 and M.A. No. 49 of

2014 in Original Application No. 21 of 2014.

Let Notice be issued to the applicant, industry in

question and all respondents.

Notice returnable by 11th May, 2018.

........................................ ,ACP
(Dr. Jawad Rahim)
.......................................... ,JM
(S.P. Wangdi)
.......................................... ,EM

(Dr. Nagin Nanda)
06.04.2018
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ANNEXURE -3

II"" QUARTERLY REPORT OF THE
OVERSIGHT COMMITTEE

IN COMPLIANCE WITH THE HON’BLE
NATIONAL GREEN TRIBUNAL ORDER

DATED 14-07-2020

IN O.A.164 /2018 (ASHWANI KUMAR
DUBEY VS. UNION OF INDIA & ORS.)

: 'rj
&
True Copy
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IN"? QUARTERLY REPORT OF THE OVERSIGHT COMMITTEE 1N COMPLIANCE
WITH THE ORDER DATED 14.07.2020 OF NGT IN OA 164/2018 {ASHWARNI

KUMAR DUBEY VS. UNION OF INDIA AND ORS.)

INDEX
s ' 5. No. ]’ Details Page No. R
. Report of Oversight Committee of DM Singrauli, CPCB & MPPCB \ 1-5 —_‘
l_ in the matter OA 164 of 2018 arder dated 14-07-2020 )
{2 Annexure LfIN Action Points for the Compliance and expected | 6-14 "
l‘ actions from various stakeholders for the Il report of Dversight
| | Committee o ‘
| 3. | Annexure 2/1ll Letter Dated 12-04-2021 written to NEER! _4 15-16
‘—T_ﬂﬁnnexure 3 A/IN Letter Dated 12-04-2021 written to West Central | 17-19 _‘
‘____ Railways, labalpur ___‘ ,
5. Annexure 3 B/IN Letter Dated 12-04-2021 to written East Central 20-22
‘____“REIFWBVS Dhanbad _l’ |
Amnexure 4 AfIIE Compliance Submitted by Mfs NTPC- 2331 |
| Vinchyachal B
.7 Annexure 4 B/l Compliance Submitted by M/s Hindalco \ 32-47 \
\ Industries Ltd., Mahan Aluminum
| 8. Annexure 4 CZIII Compliance Submitted by M/s laypee Nigrie 28-62 1
{_ | Super Thermal Power Plant. o
I 9. \ Annexure 4 D!lll Eomphance Subrmitted by M/s Essar Power {MP} 63-66 ]
- Ltd. L L
| 10. | Annexure 5/Ml MoEF&CC Notification Dated 31—D5~2021t—6?-69 1
| regarding revised timelines for compliance of emission norms by l
‘__ TEPs _ ]
| 11. | Annexure &/l Compliance report submitted by NCL 70-264 |
12. ‘_Er;nexure 7A/1 Compliance Submitted by West Centra! RailwayS,T_—zEE—?.m l
||_____ Jabaipur o l
13. | Annexure 7B/HI Compliance Submitted by Fast Central Railways, T 311320 |
| | Dhanbad | |
. 14. ' Annexure 8 /1l Compliance Submitted by NEER | 321323 |
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THIRD QUARTERLY REPORT OF THE OVERSIGHT COMMITTEE IN COMPLIANCE
WITH THE ORDER DATED 14.07.2020 OF NGT IN OA 164/2018 (ASHWANI
KUMAR DUBEY VS. UNION OF INDIA AND ORS.)

1. Hon’ble NGT vide its order dated 14-07-2020 in OA 164 of 2018 { Ashwani Kumar Dubey
vs. Union of India & ors. earlier OA 276 of 2013) was please to order that:

“11. Since the term of the Committee has expired, further oversight work may be
undertaken by a joint Committee of the CPCB with respective State PCB and the District
Magistrates. The State PCBs will be the nodal agency for the respective States.

12. The newly constituted OC may furnish its reports quarterly by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF. First such report may be furnished giving status as on 31.10.2020 by
15.11.2020 with copies to concerned stake holders for their response if any by
30.11.2020.”

2. In compliance to the above order of Hon’ble NGT and findings / recommendations of
the various earlier Committees, the new Oversight Committee in its first report had
chalked out the various recommendations and gathered the status of compliance / ATR
form the various stack holders, mainly Thermal Power Plants, Coal Mines and Railway
authorities of the Singrauli region. The first report was submitted before the Hon’ble
NGT on 27-11-2020.

3. The compliance status of the recommendations placed in the first report were
evaluated in the second report of the oversight committee. Based on the compliances in
the first quarterly report, various recommendations were made by the new oversight
committee for further compliance by the various stakeholders. It was found that the
compliances of the recommendations as initially outlined by the committee in its first
report were not found to be fully complied / satisfactorily complied. Hence no new
recommendations were made in the second report since site visits could not be under
taken due to the COVID 19 situation. In the second report, the point-wise status
reported by the stake holders and observations of the Oversight committee as listed in
Column 3* of the Annexure 1 and shortcomings listed there, were taken as new
recommendations, for the review / verification by the Oversight Committee in the
guJarter ending 30-04-2021.

*Column 3 was inadvertently mentioned as calumn 4 in the second report, which shall be read as column 3.

Page 1 of 5
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4. The second report of the committee was submitted on 28-3-2021 before the Hon’ble
NGT. For the sake of obtaining precise compliance and reporting from each of the
stakeholders, the expectations of the Oversight committee from each stakeholder was
separately communicated to them on 18-04-2021. A copy of the communication and the
expectations of the Supervisory committee are placed herewith as Annexure 1 /Iil.

5. Communication was also made with National Environmental Engineering Institute
(NEERI) for providing the progress of the Environmental Damage Assessment that NEERI
has been conducting for M/s NTPC- Vindhyachal Thermal Power Station and Sasan
Power Ltd. A copy of the letter dated 12-04-2021 on behalf of Oversight Committee is

placed herewith as Annexure 2 /IlI.

6. Communication was also made with West Central Railways, Jabalpur as well as East
Central Railways, Dhanbad who are operating coal loading sidings in and around
Singrauli for submitting compliance as far as dust control is concerned at the sidings.
Copies of the letter dated 12-04-2021 on behalf of Oversight Committee written to
Divisional Railway Manager, West Central Railways, labalpur and Divisional Railway
Manager, East Central Railways, Dhanbad respectively are placed herewith as Annexure
3 A/llland Annexure 3 B /Il respectively.

7. For the ™ quarter ending 30-04-2021, compliance reports have been submitted by
most of the stake holders. Due to severe Covid 19 second wave which has engulfed the
whole country, the pre envisaged site verification of the reported compliance cannot be
undertaken. The compliance reported by various stake holders is summerized as under:

A. Thermal Power Plants:-

® Compliances has been reported by M/s Vindhyachal Super Thermal Power
Station of NTPC, M/s Hindalco Industries Ltd Mahan Aluminum Project,
laypee Nigrie Super Thermal Power Plant & Essar Power MP Ltd.
Compliance from M/s Sasan Power Ltd was not received. The reports
received from the these TPPs is attached herewith as Annexure 4 A /Il to
Annexure 4 D /Il respectively.

® The 100% utilization of fly ash is only being achieved by M/s Jaypee Nigrie
Super Thermal Power Plant which has got a cement clinker grinding unit of
its own. Other thermal power stations are however far from achieving 100
% utilization of fly ash.

* However the utilization percentage of the fly ash by the TPPs of the
Singrauli MP has increased as compared with the last years’ fly ash
utilization.

Page 2 of 5
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In compliance to the new emission norms regarding the installation of FGD
as well as SCR / SNCR etc by the TPPs, the MoEF&CC vide its recent
notification dated 31-03-2021 (Annexure 5/Ill) has deferred the timelines
for the achievement of the new emission norms. However the TPPs have
reported their ongoing progress regarding the installation of FGD etc.

All the TPPs have reported that their ash dykes are safe and institutes like
lITs or private consultants have certified the designs.

However it is recommended that agencies like Central Electricity Authority
or the Ministry of Power should be entrusted with the responsibility of
approving the design and strength of the ash dykes during their
construction as well as during the height raising of the ash dykes by the
TPPs. Such agencies should also ascertain the physical strength and safety
of the dykes du-ing its construction, operation as well as height raising
through physical inspections, design verification, quality assurance etc and
advice the TPPs for the upkeep of their ash dykes from time to time.

NTPC- Vindhyachal has reported that spilled out ash has been lifted from
land and from Rihand Reservoir. However it has not been clarified that how
much ash has been removed from the Rihand reservoir, and whether there
is any more fly ash still remains in the reservoir.

NTPC- Vindhyachal has also reported that they have given work order to IIT
Roorkee to study the construction of RCC wall around the ash dyke.

. Coal Mines:-

M/s Northern Coafields Ltd. (NCL) has submitted its compliance, which is
placed as Annexure 6/Ill. NCL has reported that 10 road sweeping
machines are aiready deployed and procurement of additional 4 machines
is delayed due to Covid 19, and will be completed by July 2021.

The shoulders of the roads under the control of NCL have been already
paved. The other public roads are under the control of district
administration / PWD, and according to their instructions they will comply.

It has been reported that the two railway sidings being operated by NCL
are following the CPCB guidelines. Details of pollution control
arrangements and photographs have been provided.

It has been reported that the railway connectivity / laying of railway track
has been complezed in March 2021 and now they are awaiting permission
from DRM for rake loading.

However the mine management has again reiterated its difficulties in
mixing fly ash in the external over burden of the active mines. They have

Page 3 of 5
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also submitted that a study “ Scientific Study of fly ash utilization /
dumping/ mixing in OB of the running / active mines of NCL along with its
viability and safety aspect of man and machinery” is being awarded to IIT
BHU which is likely to be completed by October 2021 and thereafter NCL
will submit its application before DGMS for utilization of fly ash in mines.

It has also being reported that health checkup of villagers and calibration of
CAAQMS is being done regularly.

. Railway sidings / Railway Administration:

The 5 railway sidings operated by East Central Railways (ECR) and West
Central Railways (WCR) are a source of dust pollution in the vicinity and
have not taken proper measures for the control of coal dust as per CPCB
guidelines titled “Inventorization of Railway Sidings and Guidelines for their
Environment Management- March 2015” .

Letters were written to WCR and ECR for reporting the compliance (Ann.
3A/llt & 3B/Ill) and response have been received from both the
organizations which is placed as Annexure 7A/lll & Annexure 7B/IH.
Neither WCR nor ECR has carried out the works of dust control at their
sidings as per the CPCB guidelines. The photographs that have been
submitted reveal that the works are still going on and the completion will
take much more time, although the sidings are being operated for so many
years.

As far as use of fly ash in the earthwork / embankment related activities of
railway track laying are concerned, ECR have informed that RDSO, which
is the technical department of Indian Railways, has issued no such
guidelines.

Hon’ble NGT can issue suitable directions to RDSO to undertake scientific /
engineering studies in this regard to undertake use of fly ash in track laying,
which if successful may come a long way in utilization of fly ash for
beneficial purposes.

Also during the establishing and operation of railway sidings, the railways
shall abide by the CPCB Guidelines and for that the department of railways
should issue clear guidelines / directions to its DRM:s.

. National Environmental Engineering Research Institute (NEERI):
NEERI has been entrusted with the studies for the assessment of
Environmental Damage Compensation (EDC) due to the ash dyke breach of

/""“\ Page 4 of 5

/

0 L

T

'C[."._’._-.'I; 1:
True CG?



6740

RAS Daear Porgmos B0 Drd W wdheacia! Soper Toerna! Sowos Siaton

2l W s Sanan Poweer Lidd

= MrLH. hao 20 fa- suomitied the feva CGC repost for Bvs Dusdr Pover (RAP,
cid amnuniing o Rs 9182 Crares. Howewey the [ D0 sty repons foy 815
Verphyachat Saper Thenral Power Station and 300 Sasen Power Lid nae
Sat heer submitied even after afapse of fong ime,

o MEERE weds comaunviabed wine otier dated 3204 2021 reeprding thes
srogress b has meade in the LDO roperty pARIAInGIE 1D Tfosg Dwo IEPS
tannexure 2 0.

o NELR' ngw submirted its resporan that so furoas 1 P00 ropagel of RV
NTPC-Yindryaonat s concerned, the NEERNica™ Fas complated the sapie
coliectan and anclysis work and they intend to submit the draft EDC sepor:
T the project praponent within 2-3 weeks Regardig Sasan Poveer _td,
NEEF has nformed that samzles have beon colirctod and anatyais of neavy
Tetals 1z going on W oreguired anathor round of somoling Wil Boocanc
adsed on the resyd*s. b kas beer informed that due to Covid 9 the matter
v being derayed. 1he responze eceived from WEER! 5 placed herewith az
Annaexure 571,

w MEER! san be further reguested to speed op the finatization of the EDC
report

8. For compliance menitaring of the next guarter ending 31-07-2021, it is contempiated
to make site wisits which so far could nat be under taken due to the grim COVID 13
situation. Meanwhile the stakehgiders are expected to make further speedy progress
an the pending issues that have already been communicated to them by the Guersight
Committee.

Enclasure : At above

. 1
LR R
PP ..:l."l P .- ﬂ;auu‘-‘ .
Suril Kumar Meena {H.K. Sharma) {Rajiv Ranjan Meena)
Scientist O, Directar Environment District Magistrate
CiBCR Repional Directorate, MPPCE, Bhopal Singrauli (AP

Bhopal
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| NTPC- V5TPS shall ensure 1o start di:‘.pnsa.l“

~mines, and shall complete the related

Health check up of villagers thrﬁugh mghile )

of the fiy ash in the abandoned Gorbi

siudies at the earliest.

medical van be conducted regularly for the
detection of the occupational diseases like
silicosis, flugrosis etc. and treatment be
provided under CSR activities. Record
should be maintained and made available |
to the district health authorities. ‘

&sh haul back study shall be compleied at the earliest and permanent
proposal for the conveyance of the fly ash feom TPP cite to Gorki mings
should be finalized at the earliest. MPPCE is soon granting its -
permissions, permission from DGMS alse need to be obtained, '

TPPS may conduct uther routine check ups like eye camps etg as |
ususal but health check up of villagers through mobile medical van

for the detection of the occupational diseases like silicosis, flugrosis
etc, shall be specifically conducted and reported to the district i
health authorities. TPPs like Sasan Power have reported in a cursory I
way.

The therma pnwer plants namely, M.H's

Essar Power MP Ltd. and M/s Sasan Power |

Lid, shall deposit with MPPCB  the
remaining  amgunt  of  environmental
compensation of Rs. 9 Cr, and Rs. 8 Cr,
respectively out of the levied amount of Rs.
10 Cr. M /s NTPC- Vindhyachal, has however
gbtained a stay from Hon'ble Supreme

Court. 0

Becommendations stand good for Sasan Power Ltd a5 weli as Essar Power
Lid, however WEER| has already submitted its repert in its case amounting
to 8 compensation of Rs. 91.82 Cr., which needs ty be deposited, Similarly I

. Sasan Power should deposit Bs B.0 Cr as interim environmental

compensation,

MPTC- Vindhyachal shall complete the
dredging of the Rihand reservoir for the
removal of the ash flown into it due to
breach of its ash dyke and to camplete it
within 3 months time.

The wc-:rk is still not complete as reported by NTPC, which shall be
completed in any case before the onset of monsoon. Progress to be
reparted as on 30-04-2021,

NPTC- Vindhyachal should complete the

studies of making RCC wall around the ash

Compliance status and pmgresﬁ' to be reported as on 30-04-2071.
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Monagement- March 2015, |

Uilization of fly ash in over burden [OB) | The actions taken so far by NCL are questionable The status of the
of working mines and conducting pilot | CMPDI study which was promised atleast three years before the core
committee shall be provided and action taken to abide by CPCE

studies for the same as per Fly ash
guidelines and fly ash notification be given.

notification and CPCB guidelines shall be
undertaken and 25% use fly ash in the OB
dumps shall be done as per Fly Ash
Motification, 1999,

Health check up of villagers through : Reply given by NCL is not satisfactory. Other routine check ups like eye |
mobile medical van be conducted | camps etc may be carried out as ususal but health check up of !
regularly for the detection of the ! villagers through mobile medical van for the detection of the .
cccupational  diseasss  like  silicosis, ; occupational diseases like silicosis, fluorasis ete, shall be specifically IE
fluorosis etc. and treatment be provided | conducted and reported o the district health authorities.

under C5R activities, Record should be
maintained and made available to the

district health autheorities,

The railway connectivity of the Block B, The progress reported is very slow. It seems that the issues pertaining to
Gorbi mine shall be completed within 3-6 land acquisition and disputes with villagers are not being settled and NCL
months time to stop the rpad | 15 not seeking duc help and intervention form the district admnistratian, |
which shall be given due importance and persuasion. Comglionce of the
progress shall include the efforts made by NCL.

transportation of the coal. Consequently
the operation of the ¢oal loading railway
siding of the Block & Garbi mine shall be
terminated thereafter,

The railway sidings operated by WNCL Recommendation as at ‘C’ mentioned above
should be operated in accordance with
the CPCB guidelings.

all the coal mines shall calibrate all the | The information provided by HCL does not seem to be reliable. All the
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same shall be-ﬂe;eloped in the newly
ronstructed Trauma center of the district
hospital.

The domestic use of coal in the
househglds shall be discouraged and LPG !
connections under Ujjawala Scheme be
provided.

Action taken specifically for stopping the use of coal as domaestic fuel in
the households? How many coal using areas/ colonies / slums have been
made coal fuel free as an 30-4-20217
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ANNEXURE z Al

MADHYA PRADESH POLLUTION CONTROL BOARD

Paryawaran Parisar, E-5, Arera Colony, BHOPAL - 462 016

- W@ Ic755) 2462428 2466131 Fax {G758) 2453742 e-me . nsharmalG9i€igmel com

D.Ne. |4/ MPPCB/CE 11/ 2021 Bhopal, Dated: ¢~ + .

To,

1. Dr. Rakesh Kumar, Director 2. Er. Hemant Bherwani, Scientist

C5tR-Mational Enviroamental Engineering C5IR-National Enviranemental Engineering

Research Institute, Mehru Nagar, Magpur, 440020  Research institute, Nehru Magar,

{r_kumar@ngeri.res.in) Nagpur, 410020

{h.bherwani@neeri.res,in)

Subject: Compliance of the recommendations of the Guersight Committes reg.

Reference: Oversight Committee constituted by NGT vide order dated 14-07.2020 in OA 164 of 2018 |
Ashwani Kurmar Dubey vs. Union of lndia & ors.]

Dear Sir,

With reference to the above subject, it is submitted that Horn'ble NGT has re-constituted the oversight
committee vide its order dated 14-07-2020 for the implementation gof poliution cankrol arrangements
at Singrauli {MP) and to submit its guarterly reports ta Hono MGT. The Oversight Committee
romprising af the District Magistrate, Singravli sod members feom CPCE and MPPCE, in its first report
had set Iollowing point for the campliance of MEER!, which is as follows:

4. “Natiopaf Enviranmentol Engineering Reseorch Institute (NEERI):
NEERI hns beern enirusted with the studies for the assessrment of
Envirgnmento! Damage Compernsation (EDC) due ta the osh dyre breach
al Mfs Essor Power MO Ltd, MS Vindhyocha! Super Thermo! Bower
Station and 0SF5 Sason Power Lt Netther of the study regort hos been
submitted even ofter o fopse af fong time. NEERI moy bBe mstrucied to

Il

submit the reports af The eorhest”

Since then, NEER| has subrnitted its final repart pertaining to assessment of Environmental Damage
Compensation [EDC} due to the ash dyke breach M/s Essar Power MP Ltd. However the final reports
pertaining to M/s Vindhyachal Super Thermal Pawer Station and Mfs Sasan Power Lid. are still
awaited,

Now the [ report of the Ouarsight Committee regarding the compliance status as on 30-04
2021 has to be submitted before Hon NGT by 15" May, 2021. You are therefore requested that the

15
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compliance f ATR an above issue should be submitted iatest by 7" May, 2021 so that Hon. NGT can be
appraised about the progress.

B

-—.—'"_'_“
{H.K. Sharma)
Director- Envirgonment,
MFPCE, Bhopal

En. Mo, /.t 7 7 MPPCB/CE 11/ 2017 Bhopal, Dated: /v~ 7" 77 .7
i, Collector District Sirgrauli & heag Cwersight Comitte, for information and necessary actian
alease,

2. Shri 5K Meena, Stientst D, Regional Directorate, CPCB Bhopal and member Oversighi
Commutte, for informaticon and necessary agtian pleasc.

3 Regional Officer MP PoMution Control Bpac, Sigravii <or information and ensurirg necessary
rarmphancs.

Blonuw

{H.K. Sharma}

% Director- Enwiranment,
MFPCB, Bhopal

/ 16
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ANNEXURE 3A 41l

— _ MADHYA PRADESH POLLUTION CONTROL BOARD

) Paryawaran Parisar, E-5, Arera Colony, BHOPAL - 462 076
"-‘da"‘#"' = {0755) 2464458 P40010. Fox [O795] E423742 e-mad nghar el 0518 qmol ¢om
D. Ne /7. / MPPCB/CE II/ 2021 Bhopal, Dated: ; 7 s~ s
Ta,
1. The Divisicnal Railway Manager 2. The 5r. Divisional Cornmercial Manager
West Central Railways West Central Railways
Jabatpur, Madhya Pradesh labalpur, Madhya Pradesh

Subject: Establishing and Running of loading and unloading sidings at Bargawan, Gajrabehra &
Gondwali { Distt. Singrauli] without proper dust control arrangements: Compliance of the
recommaendations of the Oversight Committee reg.

Reference: 1. Oversight Committee recommendations constituted by NGT vide order dated 14-07-
2020 in OA 164 of 2018 | Ashwani Kumar Dubey vs, Union of India & ors.}
2. dgenda for compliance sat by the owersight committes and communicated 1o you vide
email dated 28-01-2021
3, Letters written by MPEPCE from time ta time.

Cear Sir,

With reference to the above subject, you have been made aware from time to time that Hon'hle NGT
had re-censtituted the aversight committee vide its order dated 18-G7-2020 for the implementation of
pollution contral arrangements a3t Singrauli and to submit its quarterly report to Hon, NGT. The
Cwersight Committee in its first repert had set folfowing points for the compliance of department of
railways cperating its railway sidings in the Singrauli region, which are as fallows:

4. "Railway sidings / Roitway Adrtinistration:

C. The reilway sidings operated by Eost Centra! Raifways (ECR} ond West
Centrol Rofwa s (WOR) pre o source of dust paftution in the wiohity gnd
hove nat taken groper megsures for the contedd of caal dust os per CPOQ
guidelings 't {5 recommended thot Generpl Maonagers of ECR and WOR
shewd be operated in accordance with the guidgelines published by CPCR
titfed  “inventorization af Raifway Sidings ond Guidelnes far ther
Environment Manggement- March 20157 and alf necessery gust contro!
devices should be installed withen 3-6 months time,

B. Indian Kailways bas been toking lorge scale trock doubhing works in the
Singroudi region gs well as throughoul the country, and use huge omount
of soff for faving reidway trocks, ronsiructing empankments. Large

omount of flyash can be used in these construction octivities of Induan

2\ 17
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Rahways, for which rodwops need to be instructed for foking postive

steps.”
Tha abowve agenda points were cornmunicated to you, along with the copy of the First Report of the
Oversight Committes vide e-mail dated 28-01-2021, The compliance was reguired to be subrntitted
befare Hon, MGT in the 1™ report by the Oversight Committes. However it is being mentioned that
WCR has failed to submit the compliance report before the Oversight Committee. Despite for & long
parigd that WCR has been cperating railway sidings at Bargawan, Gajrabehra & Gondvali, no proper
paitution contraol facilities stifl exist at the sidings, indicating towards the negligent attitude of the
WCR in controlling the dust & pollution from its activities, Similarly, no reply has been given by WCR
regarding the issue of use of fly ashin its construction activitias also,

Now the I report of the Oversight Committee regarding the compliance status as on 30-04
2021 has to be submittad before Hon, NGT by 157 May, 2021, You are therefore required that the
compliance by the WCR as on 30-04-2021 should be made available by 7™ May, 2021 addressing
following issues:
ko comphance foreply has teen submetted by WCR Jabalpur which s veo oy wnsat sfactory. Mo
tme lines have bees provided for comglying with the CPCB guidelings nor any t'me targcted
action plar has been chalked out. No adminstrative control s exercised at the raiway sdings.
which are Being run at the mercy and will of the roading contractors, Coal crushers are mstalied
withalt any prior statutory germissians, which ‘urteer add to the already poor condibions at he
sidirgs and cause of public complants.

? Mo dedicated staff Bac aeen appointed for pal’ution contre by the “WCR and no respansibie
cificer remains available to check the actaties of the contractars £ coal loaders and 1o emaure
corrpliance with the envircmimental sues,

i 3 werifiable getails ot the cust contral a-7angements 7 oewvizes installed at swdings Far the
complance as per the CPCE pudebines far Bargawan, Gajrabehra & Gondvali sidings as or 35-4-
2021 along with photographs and drone camera video graphy shall be submitted ance also
rephes [0 the 1ss0es as mentiones at pontna 1 & 2

d. Action taken by WCR to ensure the complance of the Hy ash Mot:ficatian, 1999 ard use of fly
ash nthe track doubling. embankment making etc Compiance tobe suhmitted accordie 27y,

You are therefore requested that the compliance f ATR on above issues should ke submitted latest by
7" May, 2021,

UE
{H.K. Sharia)
Director- Environment,
GL, MPPCE, Ehopal

—
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En. No. - S/ MPPCB/CE TI/ 2017 Bhapal, Dated: " - ; . ..
Lo Coltector Sistrict Singrauli & head Quersight Cormmitte, for inforemation and necessary achan '
LiEdse.

& Genreral Manger, West Central Railways, Jabatpur, MP for infarmation with a request to take
note of the matier and kindly take necessary achion in tee matter,

3. Shri 3K Meena, Scientst D, Regional Directorate, CPCB Bhopal znd member Qversipht
Cumrmtie, lor information and necessany action please

. Regional Officer MP Pollution Control Boad, Sigraul tor ntormation @nd onsurng necessary
COTIPANGE

:ﬂiowm

——_——
{H.K. Sharma)

8. Director- Environment,

MPPCE, Bhopal



6755

F.NNEJ(URE 3Bl ]

—_ MADHYA PRADESH POLLUTION CONTROL BOARD

?
Paryawaran Parisar, E-5, Arerg Colgny,  BHOPAL - 462 016
T B 0755} 2954428 2408190 Fox {070} 2463747 e-mal nsharmelC518gmal cem
e 17
0 MNe. | e f MPPCB/CE II/ 2021 Bhopal, Doted:/F L+ 5. )
To.
1. The Divisional Railway Manager 2. The 5r. Divisional Commercial Manager
East Central Railways East Central Railways
Cthanhad, Jharkhand Chanbad, Jharkhand

Subject: Establishing and Running of loading and unfoading sidings at Mehdaiya and Marbal Singrauli}
without proper dust control arrangements: Compliance of the recormmmendations of the
Cversight Committee reg.

Reference: 1. Oversight Committes recommendations constituted Ly NGT vide order dated 14-07-
2020 in QA 164 of 201E { Ashwani Humar Dubey vs, Union of India & ors.)
2. Apenda for compliance set by the oversight committer and communicated to you vide
email dated 25-01-2021
3. Reply received from Sr. Div. Comm. Manager vide letter no. C.710/MPPCE/DHNI21
dated 11.02.2021
4. Letters written by M 2PC3 from time to time,

Diear Sir,

With reference ta the above subject, you have heen made aware from time to time that
Han'ble MGT had re-constituted the opwarsight committes vide its order dated 14-07-2020 for the
implementation of poflution control arrangements at Singrauli and (o submit its guarterly report to
Haon. NGT. The Oversight Committee int its first repart had sct followirg points for the compliance of
department of railways operating its railway sidings in the Singrauli region, which are as follows:

3. “Raifway sidirgs / Railway Admnistration:

A, The rpilweoy sahings operated by Egst Ceatrol Rodwaoys (ECR] ond VWesr
Central Railways PWER) ore o source of dust palution in the wieinity and
have rot laken groper meadsures for the conlro! of coo! dust os per CPCR
guidelings it 15 recommended that General Managers of ECR ond WER
shouwld be dpercted in pecordonce with the guidelinegs pubhished by CPCB
titted  “Inventarizonon of Railway Sidings agnd Guidefines for thew
Eavirgnment fdanagement- March 20157 ond ali necessary dust conreol
d=vices showtd be instolled within 3-6 manths hme,

B. Indign Roilwops hos been taking lorge scole trock dovbling works in the
Singroauh regron gz well gs throughout the country, and use Roge omcant
of soil for lowng raiway trocks, constracting embeniments  LoToE
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omount of fivosh con be used i these construchion octivities of fndan

Raitways, for which roffwoys need to be instructed for foking posifive

sfeps. "
The above sgenda points were cornmunicated to you, along with the copy of the First Repart of the
Owersight Cammittoe vide e-mail dated 28-01-2021. The compliance was reguired to be submitted
before Hon. NGT in the II'"" ceport by the Oversight Committee, Howewver the compliance which was
submitted vide |etter dated 11-02-2021 by the Sr. Div. Comm. Manager was found to be very
unsatisfactory and cursory, Despite for a long perigd that ECR has been operating railway sidings at
fMahadaiyva and Morba {Singrawli), no proper pollution control facilities still exist at the sidings and
from the reply it appeared that still more time is necded for the provision af dust cantrel facilities at
the sidings, indicating towards the negligent attitude of the ECR in ¢ontrolling the dust & pollutian
from its activities. Similarly, no reply has been given by ECR regarding the issue of use of fly ash in its
construction activities.

Now the IN™ report of the Oversight Committee regarding the compliance status as on 30-G4
2021 has to be submitted before Hon. NGT by 157 May, 2021. You are therefore required that the
compliance by the ECR a5 on 30-04-2021 should be made available by 7" May, 2021 addressing
following issues:
1. The compliance / reply subrmittes by ECR Dhanbad is very vague and unsatisfactory. Mo time
lines have been provded for complying wth the CPCS guidelnes not any tirme fargeted action
plan has been chalkes out. No admenistrative contro' s exercised at the railway sidings, which
are being run at the mergy and wibl of the loading contractors, Coal crushers are mstalled
without any priar siatutory permissicn, which further add to the siready poor conditiors at the
sidings and cause of publ ¢ complamts.

2. Mo gedicated staff bas been appointed {or pollution cantqal by the ECR and no respoensible
officer remams avacable to check the activities of the contractors ¢ coal loaders and to ensure
comphance with tne environmental issues.

3. Werifiable details of the dest control arrangements f dewvices installed st sicings for the
compliance as per the CPCB pudeblines for Mehadaivas and Maorba sidings as on 30-4-2021 along
with photographs and deare camera vides graphy skall be submitted angd a'so replies to the
issues s renticned at pont no 1 & 2.

4. Action taken by FCR to ensure the compliance of the Fly ash Motification, 199% and use of fly
ash inthe track doeubling, ermbankment making etc. Comphance to be submitted accordingly.

¥ou are therefore reguested that the compliance f ATR on abave issues should be submitted latest by
™ May, 2021.

-'ﬁ.Qmua
{H.K. Sharma}

;t Cirector- Environment,
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MPFPLCE, Bhapal

En. No. © *- / MPPCB/CE II/ 2017 Bhopal, Dated: </ ' < 3,

1. Collector Costrct singraull & head Oversight Committe, for information and ~ecessary actgn
nlease,

¢ Genreral Manger, Fast Central Railways, Hazipur, Bihar for information with a request to take
note of the natter and kindly take necessary acsion in the mattz

3. Shri 5K Meena, Scientst D, Regional Directorate, CPCS Bhopal and member Owersight
Committe, for information end necessary action please.

4 Regignal Officer MF Follution Jontrol Boad, Sigrawh for infarmation and ersuring secessary
campliance.

.ﬂﬂ.ﬁﬂm

{H.K. 5harma)
Director- Enviranment,

ﬂ]/f_,.f MPPCE, Bhopal



6758




" Air borne fly ash from the ash

NTPC- VSTPS shall ensure to -

| organizations. The design
‘ sheuld be safe and  timely
maintenance should be

regularly ensured.

n S0Ps have been provided as to the
frequency of dyke strength checking,
safety measures  implementation, |
actions taken to implerment the advice
[/ recommendations of the testing
agencies etc which shall be reparted.
Specifically  for M/fs Sasan TPP, its
regular ash dyke is creating water
logging  situations in the fields,

howewver no action has been proposed

for the contral afit.

analysis of all 4 Shahpur dykes of NTPC
Vindhyachal in 2019. As per the report
subrnitted, design and construction of the dykes ©
was reported to be safe and no additional |
measures ta enhance safety and stability of dyke
were  supgested.  However, for W1 dykc, I
additional water escape structurcs inthe form of
spillways were suggested Lo take care of .
excessive rainfall conditions and the same have |
been incorparated in the design of the dyke and |
construction is completed.

NT-Delhi conducted separate stability analysis of
W2 dyke of NTPC ‘Windhyachal in 2020, and
suggested some  berm  stahilization  through
rockfill strengthening of Starter dyke. Work is in |
progress 1o implement the same.

HT-Hydcorabad s at  present  conducting  a
comprehensive stability analysis of all Ach Dykes
of vindhyachal-Singrauli-Rihand and has already
done its preliminary drone surveying

dykes, specifically during
summers should be controlled
through arrangements of water
sprinkling, vegetation and othet
scientific measure.

Verifiable / Quantifiable measures
undertaken to control the air borne fly
ash for the ash ponds in the ensuing
summer season shall be reported
along with photographs as on 30-04-
2021,

start disposal of the fly ash in?_

2sh  haul back study “shall b

completed  at  the earlicst  and

Thin water film is maintained on top of all ash

dykes that are in service to prevent fugitive dust
cmission.

Purchase Order for procurement of 4 nos fog !
cannons  for  dust  suppression s placed,
deployment expected by 1505 21 :
Cantinuans water spray using Swiveling valves
and Garden Sprinklers being done in W4A, W48 |
dykes,

Supplementary manual water spray through -
Garland header is alsp being done. '
MPPCE clearance given for to start ash filling
subject to fulfillment of certain conditions, Work
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the abandoned Garbi mines,
and shall complete the related
studies at the earliest,

permanent proposal  for  the
conveyance of the fly ash from TRP
site to Gorbi mines should ke finalized
at the earliest. MPPCE is s00n granting
its pErmissions,
DGMS also need ta be obtained,

permission  from '

is in progress to ensure compliance. The
conditions inchude creation of a peripheral drain
around the mine woid and approach road
development far which Forest clearance s
required — NCL requestad to provide land details
sa that a formal application 1o DFO can be made.
MCL has 10 obtain DGMS clearance for start of
work = inputs from NTPC, as
subrmitted.

Distt Administration reguested to allow road
transport of ash - clearance is awaited.

Cantract for ash transportation frem V5TPS to
GORBI mines 15 already in place. Unloading
system installation waorks in progress to start the
filling as soon as the ¢learance is granted.

Ash haul back study to establish permanent
system is in progress. Draft repant expected by
31.05.21,

required,

Health check_up of villagers
through mobile medical van be
conducted regularly for the
detection of the occupational
diseases like silicosis, fluorosis
ete. and treatment be provided
under CS5R  activities. Record
should be maintained and made
available to the district heafth
authorities.

TPPs may conduct other routine
check ups like eye camps etc as
usual but health check wp of
villagers through mobkile medical
van for the detection af the
accupational diseases like silicosis,
fluorosis etg, shall be specifically
conducted and reported to the
district heafth authorities. TPPs like
Sasan Power have reported in a
CUrsQry way,

In the preyailing COVID 19 conditions, regular |
medical camps are not being held. Health check-ups
as per the recommendation will be taken uwp if and

" when the situation permits.

oy
55
Syl
<P
P
un
F.
| G.

| Ltd. and M/s Sasan Power Lid.

The thermal ﬁéwer plants
namely, Mfs Essar Power MP

Recommendations stand good  for
Sasan Power Ltd as well as Essar
Fower Ltd, however NEERI has alrcady
submitted s report in its  case

No further hearing in the tase has taken place,

\g&/—'ﬂf
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i Vindhyachal, has

shall deposit with MPPCB the | amounting to a campensation of Rs. '
91.82 Cr., which needs to bhe |

remaining
environmentsl compensation of
Rs. 9 Cr, and HRs. 8 Cr.

- respectively out of the levied

amount of Bs. 10 Cr. M/s NTPC-
howewver
obtained a stay from Hon'ble
Supreme Court.

amounk of |

deposited.  Similarly  Sasan  Power
should deposit Bs 8.0 Cr as intenm
environmental compensatian.

MNPTC- Vindhyachal shall

| complete the dredging of the

Rihand  reservoir  for  the
removal of the ash flawn inta it
due to breach of its ash dyke
and to complete it within 3

_ manths time.

NMPTC-  Vindhyachat  shouold
camplete the studies of making
RCC wall around the ash dyke
through IIT Roorkee f IT Delhi
and submit the report for
further consideration an  its
technical  viability,  Similarly
studies / action should be
initiated for the construction of
Ash mounds.

The work is still not complete as
reparted by NTPC, which shall bz
completed in any casc befare the
anset of mpnsoon. Progress to be
reparted as on 30-04-2021,

As per the CPCB MPPCB joint committee report, the |

appraximate gquantity of ash breached out was
estimated to be 2.25% Lac MT. This quantity of ash is
already lited from land (surface ash) and fram
Rihand reservair and its catchment area.

Ccﬁ‘npliance status and progress 1o be
reported as an 30-04-2021,

* |IT Roorkee has been awarded the contract to
study the feasibility of RCC wall construction and
suggest its design. First site visit was done an
4" april, 2021, the draft report is awaited and
being followed up.

e IIT-Delhi has submitted a draft propasal for ash
technical review far -

mound. Under
irmplermentation.
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RIE [ag

All the TPPs / industries shali
calibrate all the CAAQMS and
CEMS installed by them in 3

- months {if not done recently)

and submit the report to the
committee. Such reports will be
useful in checking the error
percentage in the results,

Reports as ta calibration frequency
and results o be reported by all,
specifically by Sasan Power Ltd.

Calibration  frequeney is  guarterly. Calibratian |
reparts already submitted.

I

[Munish lain)

Addl. General Manager,
{(Env. Management),
NTFC-Vindhyachal
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10.

11.

12.

Efforts are being made to start GORBI mine filling within a short period of time. Environment
clearance from MPPCB has been given. Distt. Administration clearance awaited. NCL
requested to obtain DGMS clearance for the work since as per the Mines act, NCL being the
mine owner, DGMS clearance will not be given to NTPC directly.

Supply of fly ash to Cement Manufacturers started in July’20 under Incentive scheme for
making it financially viable for them to lift ash from VSTPS.

VSTPS is regularly taking up the work of Waste Land Development of Govt/Publiv/Private
land using fly ash at various locations within 100 kms of Plant radius. Total ash utilisation in
this avenue was around 12.9 LMT in the financial year 2020-21,

VSTPS has been continuously following up with NHAI for getting requirement for ash in road
construction. A requirement of about 10 lac MT has been received from NHAI, Varanasi and
supply of ash has been started in Aug’20. Around 1.8 Lac MT ash was supplied under this
arrangement in 2020-21. A requirement of around 4 Lac MT has been received for supply in
SATNA region for which arrangements are being worked out. VSTPS is committed to provide
ash to all projects under Pradhan Mantri Gramin Sadak Yojna and asset creation
programmes of the Government involving construction of buildings, road, dams and
embankments within 300 kms of the Plant as and when the requirement isreceived.

Efforts underway to maximise Ash Transportation by Rail so that the transportation cost can
be reduced. Facility for direct loading of ash into rail wagans commissioned in one Unit. Rail
loading facility for 2260 MW (Stg 1 & Stg 4) expected to be completed by Aug’21. Fly ash
transportation by rail to Star Cement, Assam was done in Jan’21 on trial basis. NTPC is
procuring 3 rakes of BTAP wagons for the purpose at a cost of ~ 60 crores {two rakes already
delivered).

Ash park has been set up at Rewa where fly ash transported in 50 kg bags from VSTPS is
made available to the ash based industries in theregion. Vindhyachal has been the first Plant
in the region to start such an initiative. Ash bagging machines have been installed for the
purpose in the SILOs at Vindhyachal. Bagging machines for Jumbo bag filling (1-1.5 T) are also
planned to be installed.

VSTPS is supplying fly ash to the ash based industries within 100 kms from the Plant. Free of
cost Door step delivery is being made. Again, Vindhyachal is the first Plant in the region to
start such an initiative.

VSTPS is supplying fly ash to the ash based industries in 100 — 300 kms radius of the Plant on
cost sharing basis as per the provisions of the MoEF notification on fly ash.

VSTPS is actively following up with Distt Administration for awarding any abandoned
quarries which can be developed using ash. One no. of stone quarry was awarded to VSTPS
in Makrohar region where ash filling has been completed.

VSTPS has approached IIT-Roorkee, IIT-Delhi and other vendors for construction of Ash
Mound as a pilot project. Offer from IIT, Delhi has been received and is being processed.
VSTPS is making around 75,000 ash bricks/day for its own use. No red brick is used for any
construction activity within Ptant or township.

Consistent efforts are being made by VSTPS requesting NCL for mixing of fly ash with OB but

so far the efforts have not yielded fruit.
Yo
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‘ Fly Ash Natification 5.0. 2804 (E}, 4 Navember, 2009 -
Slatutory Compliance Reporl for the period 01.04.2020 to 31,03.2021

A. Coal Consuription and Ash Genesation in year 2020-2021 {in tonines)

)
wﬁ'ﬁ”‘

__rﬁ CnﬁkLignitﬂ Consumption 25009768 R
{9 | Average ash content in coal (anrual) | 34.84 i
‘Tll) Bottom Ash Generation ¢ 17.42.734 i
{11 [ Fly Ash Generation ©9,70,944 -
l 12 l"l'utal Ash Generation (10 + 11) , 3?,13.5-?9
: 1
B. Ash utilization in year 2020-2021 (in fonnes)
5. | Purpuse for which ashis | From ESP | From Pond From _‘ Total |
No. | gtilized Dry Ash Ash {2) Bottoms Ash i (1+2+3)
(3} (3) ]
12 { Cement industry 146,992 g - 146,097
11 ‘Bricks/blocks/ tiles and 5 s
28,598 - - : 2,28,398
: > other ash based products ¢ -y ;22839
15 | Road and flyover ) 1,77,700 ; ) 177,708
: embankmienis
16 | Reclamation of low lying i 12,872,738 ) 1287735
_ area
17 Back filling of mines - - . 2
118 | Conerete/ mortar/ plaster - - - I
12 Agﬁculture — = - :
;20 | Exports = | . - o
21 | Others (please specify all i 12,70,781 174273 | 14,45,054
avenues) o]
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Actian Paints for the Compliance and Expected Actions fram various stakeholders as on 30-04-2021

1. THE
RMA

PO
WER
PLA
NTS

Oversight Committee
Recommendations in its first
quarterly report

Remarks / Expected Compliance

Remarks fram Hindalca Industries Limited, Mahan
Aluminium

The thermal power plants
shall ensure that 100% fh,
ash utilization of the fly ash
shall be ensured by them as
per the Fly ash Natification.

For the achievement of new
emissiaon parms, equipments
like FGD, SCR/ SNCR etc shall
bhe got installed as per the
time lines provided to them
by the CPCB.

Flans have been submitted by TRPs for 100%
fly ash utilization but barring one TPP [JP
Migrne}, athers are unabie to utihze 100% of
fly ash. Hence compliance to be reported on
additional steps f cffarts undertaken by TPPs
as well 33 the annual report far the FY 20-21
shall be submitted.

1. The efforts so far under takep by the
TPPs are unsatisfactory. TPPs like JP
Migrie and Hindalco have already
crossed the stipulated time lines and
ather TPPs also seem to be delaying
the stipulated time lines. No one so far
has been able to obtain revised
timelines from CPCB / MoEF. Hence
actions taken for compliance with the
stipulated time lines need ta he
reported.

2. MOEFELCC vide its notification dated 31- |
03-2021 has iptroduced amendments in

the timelines for compliance, TPPs are
expected to report compliance in light
af the new notification also.

To achieve 100 % wutilization, plan for FY 22 is
enclosed as Annexure =1,

Annual repart for 2020-21 has beeo submitted on
30.04.2021 vide email.

Copy is enclosed herowith as Annexure — H

We are in progress for installation of FGD.
Construction is in propress. As per MoEFCC Iatest
Motification dated 31.03.2021, commissioning of this
unit shall be achicved. Site progress photographs are
enclosed as Annexure =1l

— 1y ¥ IANXINNY]
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Fly ash dyke shall be
monitored regularly for their
strength  through  some

reputed organizations. The
design should be safe and
timely maintenance should
be regularly ensured.

TPPs have reported that the dyke strength
testing has been carried out through outside
testing agencies. But no SOPs have been
provided as to the frequency of dyke strength
checking, safety measures implementation,
actions taken to implement the advice /
recommendations of the testing agencies etc
which shall be reported. Specifically for M/s
Sasan TPP, its regular ash dyke is creating water
logging situations in the fields, however no
action has been proposed for the control of it.

We are continuous in touch with IIT-BHU for the final
comments. Geotechnical Investigation Report has
been made for Safety and Stability analysis of our
ash dyke. Bore hole and Dynamic Cone Penetration
Test conducted at site Ash Dyke 1 &2 from 24 Dec
20 to 05 Jan 21. Due to Covid restriction, [IT-BHU
team could not plan for final visit.

']

3y an

-‘\'._.

Ado

€€ \

Air borne fly ash from the
ash dykes, specifically during

summers should be
controlled through
arrangements  of  water
sprinkling, vegetation and

other scientific measure.

Verifiable / Quantifiable measures undertaken
to control the air borne fly ash for the ash
ponds in the ensuing summer season shall be
reported along with photographs as on 30-04-
2021.

Vegetation on the surface area of the ash dyke
prevent the airborne flyash. Latest Photographs is
enclosed as Annexure — IV for your ready reference.

NTPC- VSTPS shall ensure to
start disposal of the fly ash in
the abandoned Gorbi mines,
and shall complete the
related studies at the
earliest.

Ash haul back study shall be completed at the
earliest and permanent proposal for the
conveyance of the fly ash from TPP site to Gorbi
mines should be finalized at the earliest. MPPCB
is soon granting its permissions, permission
from DGMS also need to be obtained.

NA

Health check up of villagers
through mobile medicaf van
be conducted regularly for

the detection of the
occupational diseases like
silicosis, fluorosis etc. and

treatment be provided under

TPPS may conduct other routine check ups
like eye camps etc as ususal but health check
up of villagers through mobile medical van
for the detection of the occupational
diseases like silicosis, fluorosis etc, shall be
specifically conducted and reported to the
district health authorities. TPPs like Sasan

NA
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C5R activities, Record shoutd
be maintained and made
available to the district
health autherities.

Power have reparted in a cursory way.

The thermal power plants
namely, W/s Essar Power MP
Ltd. and M[fs Sasan Power

. ltd.  shall deposit  with

WPPCB the remaining
amopunt  of environmental
compensation of Rs. 9 Cr.,
and Rs. B Cr. respectively out
of the levied amount of Rs.
10 or. M/s NTPC-
Vindhyachal, has however
obtained a stay from Hon'ble
Supreme Court.

NPTC-  Windhyachal shall

complete the dredging of
the Rihand reservaoir for the
removal of the ash flown
into it due to breach of its
ash dyke and to complete it
within 3 months time.

MPTC- Vindhyachal should

Recommendatigns stand good far Sasan Power
Ltd as well as Essar Power Ltd, howewver NEERI
has already submitted its report 1n its case
amaunting to 2 compensation of Rs. 91.82 Cr,
which needs to be deposited. Similarly Sasan
Power should deposit Rs 8.0 Cr as interim

N Ty T Ry e Sy
\Jll\n'llullllll...'ll.ll.dl '..-Ulll}ulcllbﬂtlu'll-

A

“The work is still not complete as reported by
NTPL, which shall be campleted in any case
before the onset of monsoon. Propress to be
reparted as on 30-04-2021.

P NA

Cbmplia nce status and progress to be reported

complete the studies of | as on 30-04-2021.

making RCC wall around
the ash dyke through IIT

M A
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shgulders along the coal " where the coal truck movement takes place
transport roads shall be  shall be chalked put in consultation with district

3 | administration and RQ MPPCB and time bound
action plan far the same be submitted. |

undertaken within
manths under the guidance |
and supervision of the |

district administration. I

13

Maintenance of railway | Verifiable details of the Cnmpliance_;a—s per the MA,
sidings operated by NCL - CPCB guidelines for Spur | and Spur it as on 30-

shall be undertaken as per | #-2021 aiong with photographs and droneg

the guidelines published by | camera videography shall be submitted.

CPCE titled “Inventorizotion
of Raitway Sidings and
Guidelines for their
Envirpnment Management-
Muorch 20157,

Utilization of fly ash in over "The actions taken sa far by NCL are | NA
burden [0OB] of working , questionable. The status of the CMPDF study
mines and conducting pilot - which was promised atleast three years before
the core committee shall be provided and
actian taken ta abide by CPCB guidelines and fiy |
ash notification be given.

studies for the same as per
Fiy ash natification and
CPCB guidelines shall be
undertaken and 25% use fhy
ash in the 08 dumps shall
be done as per Fly Ash
Notification, 1999.
Health check up of villagers Reply given by NCL is not satisfactory. Other | NA
through mobile  medical routine check ups like eye camps etc may
van be conducted regularly | be carried out as ususal but health check up
for the detection of the | of villagers through mobile medical van for




LE

occupational diseases like
silicosis, fluorosis ete. and

the detection of the occupational diseases
like silicosis, fluorosis  etc, shall be

treatment be provided | specifically conducted and reported to the
under CSR activities, Record | district health authorities,

should be maintained and

made available to  the

district health authorities.

F. The railway connectivity of ThE.pngress-EEpurted is wery slow. It seems ! NA
the Block B Gorbi mine | that the issues pertaining to land acguisition '
shall be completed within and disputes with villagers are not being settled
3-6 months time to stop and NCL is not seeking due help and
the road transpartation of mtf.:rurentiun form .the districF administration,
the coal. Consequently the  which Fha" be E.WE“ due importance and

. _persuasion. Compliance of the progress shall
]c:pzr:atlon .|0f th_z_ an; include the efforts made by MEL,
Qacmng raliway sSioing o
the Bfock B Gorhi mine
shall he terminated
thereafter.

G. The railway sidings | Recommendation as at ‘C’ mentioned above MA
operated by WNCL should be '
operated in  accordance

' with the CPCB guidalines.
H. Al the coal mines shall | The information provided by NCL does not | NA

calibrate all the CAAQMS

installed by them in 3
months  [if not  done
recently] and submit the

report ta the committee.

seem to be reliable, All the calibration records
as on 30-3-2021 shall be submitted.
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Such repaorts will be useful
in  checking the error
percentage in the results.

i 3. R
i ailway
Siding
e

. Raitw
ay

I admin
istrati

.
L L]

A,

Oversight
Committee Recarmnmendatians
in its first quarterly report

Remarks f
Expected Campliance

The railway sidings
operated by East Central
Railways (ECR) and West
Central Railways {WCR] are
a source of dust pollution in
the vicinity and hawve not
taken proper measures for
the contral of coal dust as
per CPCB guidelines It is
recommended that General
Managers of ECR and WCR
should be operated in
accordance with the
puidelines  published by
CPCB titled “Inventorization
of Roiway Sidings and
{ruidelines for their
Envirorrent Management-
farch 20157 and all
necessary  dust  control

1. The comphance { reply submitted by ECR
Dhanbad is very vague and unsatisfactory. No
time lines have been provided and no contral is

cxercised at the railway sidings, which are being
run at the mercy and will of the contractors, |
Coal crushers are installed without statutory |
permissipn, which add to the already poor dust
conditions at the sidings. |
2. HNp dedicated staff has been appointed for |
pollution control and no responsible officer |
remzins availakble to check the activites of the ;
contractars f roal loaders.

3. vernfiable [ Quantifiasble details of the
Compliance as per the CPCB guidelings for
Mehadatya and Marka sidings as on 30-4-2021
alang with photographs and drone camera
video graphy shall be submitted and also actien
taken as mentioned &t pointne 1 & 2.

4. WCR Jahalpur has willfully failed to submit
any reply / compliance, Issues raised at point no
1-3 are as relevant for them also, Compliance as
on 30-4-21 shall be submitted for each siding

HA
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Essar Power MP Ltd., M/s
Vindhyachal Super Thermal
Power Station and  M/s
Sasan Power Ltd. Neither of
the study report has been
submitted even after a
lapse of long time. MEERI
may be instructed to
submit the reparts at the
earliest,

Remarks /

The Municipal curf:m“ra‘t-i-o} should specifically
report that 13 places where RO water was being
supplied, are still supplied with RO water or

piped water supply has been provided at those |

A

The Health department to report status of

5. DIST Oversight

Y RICT | Committee Recommendations | Expected Compliance

: AD in its first quarterly report

o MINI

:  STR

L ATIO

' N

A. The district administration /
Muynicipal Corporation
Singrauli  should  ensure
that all the viltages, where
RO water supply was places?
provided, shall be supplied

_ with piped water supply §

: tankers.

| B, The Health department of

the district shall ensure
that the citizens with
manifestation of

occupational diseases like

patients with occupational health diseases Rke
silicosis, fluorosis etc found / traced f
lreated by them as on 30-4-20217 Also
whether TPPs and Coal Mines are repaorting

NA
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silicosis, fluarosis etc shall
be diagnosed and treated.
Facilities for the same shall
be developed in the newly
constructed Trauma centar
of the district hospital.

The domestic use of coal in
the households shall be
discouraged and LPG
connections under Ujjawala
Scheme be provided.

to them regarding the findings of their
Mohile Medical Facility's medical camps
and findings of occupational diseases?

Action taken specifically for stopping the use of
coal as domestic fuel in the hooseholds? How
many coal using areas/ colonies f slums have

" been miade coal fuel free as on 30-4-20217

MA
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[ENME::.URE 4cnﬂ

Recommendations of the Gversight Committee in its first quarterly report for Compliance by the [aypee

Nigrie Super Thermal Power Plant

Committee

Current Status of action as on 30-04-2021 from
Jaypee Nigrie Super Thermal Power Plant

| The thermal power plants shall ensure that
- 100% Ry ash utilization of the fly ash shall be
ensured by them as per the Fly ash
MNotification,

" For the achievement of new emission norms, °
equipraents like FGD, SCR/ SNCR et shall be

. got instalied as per the time lines provided to

iI them by the CPCB.

Ash Utilization in 2020 - 21 was 100.04 %.

Having long term MoU with End User (Cement
Industry).

Efforts have been made to utlize/dispatch 100%
currently generated fly ash. L B
Action has already been taken to install Wet Lime
Stone based FGD on both the Unitg, so as o contad
50 Emdssion in arder to meet New Emission
MNorms of MoEF&CC Neotfication dated 07.12.2015.

| FGD Status - NIT issued on 31122019, Since no |

bicls have been received till date (ie. by 30.01.2021°
bids submijssion date has been extended up tu
31t May 2021,

iy

Flv ash dyke shall be monitored regularly for
their  strength  through some reputed
oryanizations. The design should be safe and
- timely maintepance should be regularly
ensured.

The Ash Dyke is situated within intact boundary
. wall of Power Plant.

Structurai Stability Study has been carried out by
Competent Third Party Technical Agency on
21.11.2089,

50Ps has been prepared and regular checking is
being done, recent report with SOPs is attached as
Annexure - L.

Design of Ash Pond has been done by M/s
Development Consuitants Pyt Lid. {DCPL) a
renowned designing agency. M/s DCPL drawing
has been submitted to MPPCE vide letter no.
JPVL/COORD/POLL/2013-14 dated January 21,
2014.The drawing No. is KoA24-DWG-C-395 Rev 4.

 Ash pond has been constructed as per EIb{WPif

approved drawing.

The Ash Dyke has been constructed with upsiream
& downstream siopes (1V:2H). Ash Dyke has been
constructed with HDPE lining on inner side and
over that PCC (7omm) layer has been provided to

protect it and eliminates any possibility of breach of
cmbarkment.

Ash Pond is built over an arez of 21.2 ha and is

consisting of two ponds & equipped with 100% Ash |
Water Recirculation System to prevent any ash |
mixed water discharge w outside.

Air bome fly ash from the ash dvkes, |
Dspecifically  during  summers  should  be |
. controlled  through  acrangements of water |
i sprinkling, vegetation and other scientific

The bottorn ash which is in slurry form is sent

through ash disposal pipes to the bottom ash slurry

nd ie. the Ash Dyke. No Fly Ash is being

M into the ash dykes in Dry form. Ash Pond |
i
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" measure.

| po“i:a}er is always covered with water.

!l However, mobile waler sprinkling arrangemestt is
in place for using as and when required for

' controlling air borne fly ash.

. Photographs of Ash Ponds dated 30+ April 2021

| attached as Annexure-H

NTPC- VSTPS shall ensure to start disposal of
the fly ash in the abandoned Gorbi mines, and
shall complete the related studies at the
earliest.

Not Applicable to us.

Health check up of wvillagers through mobile
medical van be conducted regularly for the
detection of the occupational diseases like
silicosis, fluorosis et and treatment be
provided under CSE activities. Record should
be maintained and made available to the
district health authoribies.

Free Medical Check-up facility & Free Medicines
are being Provided to nearby Villagers as required.

Providing Mobile Hospital & Ambulance Service to
affected villages (Nigrie, Niwas, katai & Hardi &
Mahua Ganv and Chamrach and Joba).

The thermal power plants namely, M/s Essar
Power M Lid. and /s Sasan Power Lid,
shall deposit with MPPCB the remaining
amount of environmental compensation of Rs.
9 Cr., and Rs. 8§ Cr. respectively out of the
levied amount of REs. 10 Cr. M/s NTPC-
Vindhyachal, has however obtained a stay
from Hon'ble Supreme Court.

Not Applicable to us.

NPFTC- Vindhyachal shall complete the
dredging of the Rihand reservoir for the
removal of the ash flown into it due to breach
of its ash dyke and to complete it within 3
months Sme.

Not Applicable to us.

NPTC- Vindhyachal should complete the |

studies of making RCC wall around the ash
dyke through IIT Roorkee / IIT Delhi and
submit the report for further consideration on
its technical viability. Similarly studies /
acton should be initiated for the construction
of Ash mounds.

' Not Applicable to us.

All the TPPs / industries shall calibrate all the
CAAQMS and CEMS instalied by them in 3
months {if not done recently} and submit the
report to the comumitiee, Such reporss will be
useful in checking the error percentage in the
results.

CAAQMS & CEMS installed in the plant are given |
Annual Maintepance Contract and  are being
Calibrated on Quarterly basis by Original ;
Equipment Manufacturers. :

The last Calibration was done on 10% April 2021, |
Reports are attached as Annexure - IT1 '

-
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[ANNEXURE 4D/1l|

ESSAR

Ref Mo. CEPMPLALAMSZEL D

Galed - 2603 2021 Eszar Powsr M E Linites
Ll gz, Haneesra,

To. R A,

The Director. Ervironment [

MP Fallution Cortrot Board wadt a1 ABE €8

Paryawaran Farisar ity Fraosst

E-4, frera Coicnyy {RLP G

Bhopal 462 016 Lo pandt irnat sy 8 ek

LAy 2eanF LD 20 D6
- BA3E0 02551 - BRARY IR
Subject: Action Foints for the Compliance and expected actions from varioos stakeholders

for the 1 report of Chea-sight Cornmittec
Reference For the 1l repon of Cwersight Commikles

Dear Sir,

With reference to your @ mad, dated 22052021 regarding i rgport of the Owversight
Corimittea for State of MF 0 compliance with orger daled 14-07-2020 in OA 164 (2018

Essar Power MIP Limitad (1he "Corporate Debtor” or "EPMPL") was sdmitted into Corporate
lnsolvency Resolulion Process (CIRPTL e cerms of Sechon 7 of the lnsolvenny and
Banrrupicy Code, 2016 {1BCY. which has commenced w el 29 September 2020 ("Oredar’
and M Ashish Chhawchharia has been appointed 33 1he bverm Resolshon FProfessianal
{ IRP"Y of the Corpoiate Deblor, pursuant to the order passed by the Hon'ble Matwnal
Company Law Tribunal. Priecipal Bench, New Delhi ("Hon'lble NCLT") vide Order dated 29
Sepember 20200 Subsesusntly the appointmeant of 12P was confinned as Resglotion
FProfessional ("RPT by the Comrmofles of Creditors ("CoC7} at i1z firsl inesting heid on 05
November 2020

Flease find our applicable point wize reply are as gnder

Recommendations of the Cvarsight Committee in its first quarterly report for
Compliance by the various stakeholders

Thermal Power Plants;
! 5.No. ' Poinls

oints |~ __. L \Reply "
A - The hermal power plant: shall | As par MoEF notificaton an fly 2sh ublizanon
ensura that 130% fiy ash chlizaton of | and its amendment dater; 2501 2015 the |
the {ly ash shall be 2rsued by lhem | company is taking concrele eforts
as per the Fly ash Mobicston !

CEFRPL nas entered o oa WMoall with RS
ASHTECH for 100%, azn utilzatnn Fucther the
company has made &2 15 years agraemeant with |
bfs ASHTECH {india) Prvate Lid The parties |
thiouah thiz agreement agres thal ASEL=7H
shall Le resoonsble for arrangir
wanspartation of b gen o Pand end o e
End users locanen and witl entu s utheaion of
fly 2s0 in compliance of 2xlant noblzaticns,

porder  circolars @t from MoEF & SO and

. Polluton Cont-ol Bosrd,

[ —

Hepslerad iboe Soponz oo, ki) B
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Lot the 367 00vERart SF NowW BMISSISE
Aarmes aqupments ke TG SCR!
CSMCR e shal be gol wistattesd ms ner
| the bmc mes orondas o them by the

L ST

regularty Tor ter strength througn
wrgarizancns The
nesn shenld e safe and rmely
raintenance shouls e

sorne renuton

snyurad

reqularly

- air borne fly ash “om the ash dykes,
spaciically dunng summars =1ouid
Do condrd led taroaghe arrangaments
ot water apnnkbeg, vegetanien and
o othor seenlnc maasure

Coompieie he reizled slydios al the |

disposa of  the
Cabandorad Gorb, mines oand shall

Dearies)

fiy  ash

SN |

NTPC. WSTPS shall onsure so star

in  thes

i =g ch.-:-fkl.::u'-:J'w‘.lagem' throtgh
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sk uthzancs agreement wiih WIS ASHTECH
hisis baen already shared enth MPPCR

P EPRPL nas aso mase agreement with  Wfs
I PRISK JOHNSON LIRITED wnerain EPMPL s
' Sronvding dry By 2sh by Bulker “or ulilzation n
cegmeriprodocion
© Az per WMoESRCT aotifcabor dated 31-03-
P2021 ow FGLOonstalanon gsas line s
rncreased up to 317 Do 2624

Fuyoash dyke shal b2 momilorsd | Essa Powel has roped in [IT - Roorkee for |

i mzmitanng ana alsp done strenglhenng work of 1

Pash dyke e otechninaly scund manner as per
the gesian of 1T — Raorkee The design s safe

cand el reaintenance 5 bang dore regulary
by EFRMPL

TEPMPL has taken Lp pianiabon in abandonsd
Ash dyke canl Water | alzo sprayed regularly
inAsh dyke fomemimize air borne fly ash.

TThie i net apolieable for us

:
|
!
1
|
|
1

Vinder CSH. SPMPL has been b:gamz:nj

Cmoale modical wsn he conguckes ' hedalh camp for the willage s where specialized
i . - a1 Alens oo medi 5
Lreguiarly for the datecton of the doclor atterd fre paienis and free mzditine 5

"oocupational disoascs ke silicos s
ang  traat

Fhi thermal power olants famciy

flucrasis el

crovided  waser
Fozore shoo'd be mantansd  ang
macke avalianls 13 tne distric] neakith

auingnilics

LSk

i MYs BEgsar Power MEP Lig

- Satan Power Lid shali oeposit with | Avgost 2018 whicn was subscquenty

nent be
Foinibe s,

and als

Cprovided  Brnef of healt camp organzed is
attachod as Anncxuore-1,

CDr“_:T'H:.r asad o0 1he niedim oaar of MPRCE
has depostern NS 1 Crores towares BG o

CRIPPCE the remanng gmounl of C eacashed by fhe concemed authority e Jan :
tenvirenmentsl compensation of Rs 2

L tne lowicd amount of Re 12 Cr Mis s
P MT=0. wochyazha, has however .
v chlaned  a

I
|
]
|
1
|
—eeoL

D 2020 towards nescssary compersalion for

Cr and Rz 8 Or respactively owt of @ environment £ haalh damage subacl o final

i Bynreme Soorl

slay

feom

Hanbe -

Tru

assocssmant order by the third parly mardaled
nominated o tondust damage assessment
Further an e dae of subnussion of report oy
MEER! (Magnurl o Sep 20 and 115 subsequent
pre oveting by 1T Roorkee e ¢ompany was
somitied  wde NCLT  cider  daten 2g
Seplersor 20 gaser 180 2016 1o undertake

 Carporate Insalvency & Resolubon Piososs as

! l:ll'ﬁ:i-
e CDpy
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1
| ]

lNPTC- vindhyachal shal comalete
| e dredging of the Rinand ressresir |
l for the rernoval oF the ash flown

Centor il due to breasa of ils ash dyke -
cand ocamplaie ol wathin 3omankhg

! tirma
7~ NPT Vindhyadha Sveuld complete
: the siudies aof macng RCC wal
arcund the ash dyke lhrowgh 0T
Foorkee ¢ LT Delh and subsnit ke
" repon for funher consdaraton oo 13
. technical viability Swrilarly studizs |
Eact'rnn should bBe initiated for the .
l consiruston of Ash nouands '
""" J Al e TPPs / ncusines  shal
' calbrate all the CAAQMS ang CEWMS
j ;mstalled by them n 3 months (f A
dore recentlyl and zabmil ths repodl
lothe commiice. Such reports wil
B2 useful i chezking the siror
| pereenlags in Ah resulls :

This is not agpicable far us

¢ Trug s cal appazable for us

6800

|'a resar baianze amount of INR b1 82 Creros
“biesoc on the damaue assessment by NEEHD

(Magpury could not be remitad o ihe elsvan
gutnorily order as the payment perlamns 10 Pra
CIRP MPenod and there 15 explict resiriction as
peer the (BBl regulabcn and Code on the )
comany from ~zking any Pre CIEP payment :
ant the only way 5 ko nvite claam from the :
relevant authority and address as per movisios
af the Code  Sobscoueontly e same was
informedd 0 the MPRCE Bhopal, and the soid
amounl was cla med win the =P

mm—

CELA3 tast calinration was done in March, 20217

and alac alt CanadmMs tast calioratan agve been
done o Warch, 2021

Wia here vy subemit this ietter for your knd informalion please.

Yaurs sincenely.

For Essar Power MP Ld.

-~

Suthorized Signatory
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[ANNEXURE 5 /lll]

e |, F om - 33004009 REGD, Mo. . L.-33004/89

Che Gazette of India

oA - UE.-H. -01042021-2 26335
CG-DL-F-01042021-226335

HHTHTL
EXTRAORDIMNARY

T || ——TE 3~ I7-7Z (i)
PART H—Section 3—Sub-section (i)

TR & TRTI
PUBLISHED BY ALTHORITY

q 192 7 o=, TEe iR, el 1, 202140 11, 1943
No. 192 NEW DELHI, FHURSDAY, APRIL 1, 2021/CHALTRA 11, 1943
AT, &9 A FAEg IREdas By

7% fawti, 31 914, 2021
ALFTR, 243().—F~w mem, TatEew (m3vam) wfafre, 1986 (1986 Fr 20) i g 3,
o1 B AN 9T 25 T TR aiRat $1 U w1 g0, T9raes (5 o, 1986 F s AR e
F forr fwferfas fam aaf &, agfq -

1. (1) =7 Rt 1 5530 919 i (g7aym) gsias g, 2021 2
(2) T AT H T F AR w9 260

2. TfaTw (g (w1986 F1 sgeT-1, § F#7 "emiE 25 §, Hfh @i =
Wmmmﬁmﬁqnawwuﬁa*aﬁumwwqﬁﬁ A&7, FERT AT Ml F R 9,

“(i) wtETSr, T4 T weran] T g, A A, wi e it () s
FTT wEAW AW T2 % sfafAfiEt 9 e o w0 37 7 wea e e e 3 e
T wreefi-1 § guriafaiEe fF =t & greofto1 F = (4) § mfEffEe sy S F offa 3erEa
AWEET & ¥ 20 % o 3t smfRafy F apar o7 arfrg g daet ® gt 27 Gy A,
popie -

2003 Gl:2021 olE ah o)

iy e
-\5'-_'--5 i<

True Copy
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_2_ THE_GHEFiJ'_F_E_QF 1A [\IRADRDI\AR‘r [PaR] [I—SLC. XY
Areft-1
g, | WA FAfRafazarT 5 AAATAT F o gy fram
() @ (3) RS (5) B
1 T 10 =73 77 <IOrF s A 31 amT, 2022 | 31 fea=e, 2002
TTHE AT g a7 ol it AF T
10 feerer £t aftfr ¥
- _— ‘ﬂﬂ—r" EE— . —_
2 gand ﬁ%ﬁ?ﬂﬁﬁﬁﬁﬁmﬁ?imﬁw,mza 3 R, 2025
: orfE aeei £ 10 At 1) BED
| ThHE ¥ e 2 i
3 | TatA gai F 7 | ¥ aftatm o | 31 Bamw, 2024 | 31 frr=, 2025
v fi1 2011 £ TROAT F e | -
2 it g gt

(i) AT F 9 5) ety arfte 7 o e ae F e arfty g [
F, 7o Raft # 7=t 'y 49 7% Pg= g@ % 9 0w g By ARt @i e 551 7= wfiee
W Fd 2, [EFTEE WEEEl 7 0 #7754 T A s

T T TRt A, Fa Rafd # A7 s = afaae ¥ gafEteEe avita | am e
LI Wﬁfﬁ?wﬁrﬁvﬂznmﬁrnwﬁwuﬁﬂ?ﬁﬁﬁmm

(i) e 7 2 A= Anfiy fegm A9 &, Ao s 4) § mofafafEe e § e,
Arevft-2 % Ay 71 F v mtaen aite sedfie e s, stafe -
HCOi-2

SR A T A |WT6WFPT9rﬁ|Tr (w9 T 7 e )
RS

gait = PEDIE:| FELR
0-180 Fra# 0.0 0.07 0.05 ]
181-365 o 015 0.10 0.075
EEEﬁ"?{H :-ﬂ'rﬁiﬁﬁ ©0.20 0.15 0.10°
- _ —— -

[W7.5, ¥9-15017/40/2007-Frfrs=1]

YT T A, Aok AT

Reaqon: = Forw, aE F AT, AW, AW AL A2 3, TR (i) A AT ST FLa 8444),

A 19 7997, 1086 31 TR 57 70 ¥ T wE 6TE Aeiys wtiEar Se
arFn . 662(), ATt 19 s, 2020 FreT G T |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

Mew Delb, the 31sl March, 2020
G.5.R. 243(E)L—1n exercize of the powers conferred by sections 3 6 and 25 of the Envirparment [ Protection)
Act, 986 (29 of 1986}, the Central Sovernment hereby makes the fallowing rules further to amend the Environment
(Protectiony Rules. 1986, namely:— =



[WF 31—=7E )]

P &I TTIOA | HATHTI
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| s

. ¢1) These rules may be called the Envirgnmend {Protection) Amendmen: Rules, 2021,
£2) They shall come inlo force on the date of their publication in the Oficial Gazene.

2. In the Lovironmenl {Protectica) Rules. [986, in Schedule - |, inoserial number 25 for letters, brackets and
words *TPPs {units) shall meet the limits within two vears {rom date of publication of this notification”™, the
fellowing shall be substitned. namely: -

¥ {i1 A sk doree shall he constitnied by Central Pollution Conteol Board (CPCB) comprising of
representative from Ministry of Environraent and Forest and Climate Change, Ministry of Power. Central Electricity
Authority (CEAY and CPCE wo cateporise therrmal power plants in three calepories as specificd in the Table-1 on the
basis af their location ta comply with the emission norms within the time Himit as specified in colurmn {4) of the Table-

1. namuly: -
) ~ Table-1
" Sl Na, Cal!'_egnr}- L.oeationfarea Timelines for compliance ]
| Non reliring uaits Retiring units
{n (2) {3) (4) _ 5y
| Catcpary A Within 10 km radius of Magional | Upte 317 December | Upto ¥
Capital Region or citics haying | 2022 December 2022
| million plus popalation’. |
C2 Category B Withm 10 km  radius of Upto 31" December | Uplo P
Critically Polluted  Areas’ or | 2022 " December 1025
Nan-attzginment cities’ :
T Category © Ocher than those included in 'L'pm 31" Becernber \pto 3

.

category A and B

2024

Ducember 202%
—

'as per 2011 census of india,

! As defined by CPCH.

fif)

the thermal power plam declared o retire befre the date as specified in column (5] of Table-1 shall nat be

requited to meet the specified norms in case such plants submit an undenzking to CPCR and CTEA for exemplion on
ground i relirement of such plant:

Provided that such plants shall be levied environment compensation at the rate of rupees 20 per onit ¢lectricity
penerated in casc their operation is continued beyond the date as specified inthe Undenaking:

(Eii} there shall be levicd ervironment compensalion on the non-retiring thermal power plant, after the dae as
specified incolumn {43 of Table-1. as per the rates specified in the Table-1, namely:-
Table-11
Non—fﬁmpiiant_n;pcraliﬁn b yrirnd Environmental  ompensation (Rs, per unit clectricity generated} -
the Timeline Category A Catepory B Category C
0-1380 days 010 0.07 0.03
IEH_—_SQE days [FRR 0.1 0073
366 days and beyond 0.20 13 00,

LE. WNo. Q-1501 7:30:2007-C PW)
MNARESH PAL GANGAWAR, I, Scey,

Note: The principle rules were published in the Gazeue of India, Extraordinary, Part 11, Section 3, Sub-sectian (i)
vide nuinher 5.0, 844(E), dated thz 19:h Movember, 1986 and lasdy amended vide notification G.5.R, 462(E),

dated the 19th Octaber, 2020

l.'.ﬁEr.aded B Die. of Printing at Govgfiment of

arnd Publizhel ?‘» the Controllek ol Publications. Delbi-1 HbE4
\

.-.‘-':'.f_.'_:‘;._ > Tﬁg

fa Press. ing Koad, Mayapuri. New 12elhi-110064
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Gmal - MCL - Action Taken Report for rd Quarery repon of the Ceersight Sommettee Tor State of MP in comipleance with Hon'he

anl requires felaled  debbrraton wath wanous
slakeholders lo Browe At 3 consensus. 10 e fasiblitg
cf use of fly %% in meres 1ecnwal, Beurgnmeantal
=sidety and [narsal wgges need 13 Be delbaoaieg
upan m deals kecping 0w the sansig s o1 coal
g grd JGME requiations. I azdoan, e
regulalay machzmsm dealfizason o eny oemantal
1Snees and ther adareccal, finanoal burasn and
accounlad ity o eporation cro nesd 1o D esghoed
wibw MuF EECT belgos tak vy a depsioe on Lse of
ashin ool motes ar olbueswize, T sech ISEuwes e
regalied HOFFECC may Ee requasied 1o keeg on
habd use of My ash i the sprrakonal mires.

Reports attached ak Annexurs 2 () B 2 (i}

As par roquest of WCL O NT (0OFRL, varanasa has
Zabnntied 15 proposal 12 camy oot Socrdfic Stdy ol
My azn gulizaianid.mge g beng 0 tke OB aof o
ronmigidctve mirdss o4 ML aleag wotho s wabiliby
and safedy atoect o1 Man ard nackmery | Work oider
15 expircted 10 be issucd @ UT (BHUY A Sy Z0ET,
Sty repart 15 REely B receroed in Ocdober 021,
Based on it firdings of sapart MIL wll approack
DGYE T permissonigadfuoaes for glilizeban o My
a5 n M es,

Keoanwbile, 1 caaary 7009 ore of the pis of
apaadared Corlp e of MCL was offersd i WTPC -
Winkrygirkad Sucer Trernal Power Shoen (WSTEE)
for My asq oy - ming wmd. MRPCE has aroled
persmagian n BT ZAWETES i Agel 2021 Anr My ash
filing, The wark o Ty ash lilag s gel 1o Lommence
by BTS2

Healtn theck b ool wliagers Shrowgh modids
medical van be conducled regrity lor the
deleciion of lne oo pidional QIEeases | ke
sliczss  Tuurgms €lc. and Ireatment s
prowided  urder TSR actwahes  Record
sould Be mantaned andg made aswalakble 10
the deslng haalth 3aznodbne s

Fepdy Qricn by NCL & nt saustaciony, Qiher
rout rg Check ups e eye camps els may be
camed out 33 wsusal byt heaith ehece o g8
whagers [Froggh mobile Aeds] wae far ke
deterl 24 af ke ogoppalonal dsedses ke
chgos s, Maorosis glc. shal be speesdfoally
capdacted and repoded @ e d-singd heal
AulFoniCs

Wrder CER ARIies, modcal camps are feg Lty
by prnamzad by MGL Bropeers fie healih chiocsup
of eparby willagers. Boaspd on medeal cordiboes
absevued, repdicags ! medical trearnent s provided
ot willagers free of cost

Gunay the Fy Z0DE0-21, 4 Tofal of 23 g5 o' bealn
CAMPs wime coganieed by WGL Eragecls desprc
COVIN-1% Pardemic sauanon Tafal 33728 no. of
nearby  wlagors  Fawe  alicnded  hese  Samps
Prgwalen) diseases pbserved west fungal nleclion
Tawer, Cold, coagls, malmasnigr, seasonal <iS2a e oo
Mo casg of §looas! Mloorotis was sheeryed no e
cENpNcar es wite afended Ine heath camgs

For any docolul case of sbgosss quemass elo
panent will be redrrred b Mehm Shatabd Dikotaday
PMHEC NCL tor free Tealment 300 e Same Wl be
repartcd 0 0 stncs hiesdih J thenties by proecl s,

5 Has of NMoote Medical wary arg beenp heoed foe
haaliy check Jaion |':r.~urb_lf'__mllagl:-'5

Fhe ianlwisy corneclivy i Lne dksck B Gocbi
mirz shall be  complelgd  wathin I-§
ont st me e sy tEe rpgd transeoratc o
the coal, Consaquasty the opesatioe of tne
coal loading radeny sdig ¢ ke Bloch E
Ciarbn mine £ af be lermnae g eter

The progress repored & verg slgw 1] 5e6ms
tal tne wEsaes priaeng o land acquisanoe
andl ispules whho willagers are not being
seited and MCE % nat secking due Pelp and
iflervenher gom tne distncl adiianastenlan
which shall B gvie due impodance and
persadsnn, Comelance of the progress shall
wchuoe i effons nade by ME,

Tre  consiucton  work o faleZy Cack  lar
canspadal.on ol coal by raf friere Block-B moae 135
been campleled n karc:, 2021

Engine rodling wak tas absa been complered. Fo
Samity e nading  escest hes hesn made 1o
LA, Oranbad  Aher guatl of permushion ke
luiadie:g will B s13rled.

The ralway sdnys vperaied p-,-'hl.':l_si-n.lc
be operaled e acodsdance ke he CHCE
quidelines.

Reconunendahcn as al ‘o metoned akewe

Raophy a5 gaen i et |0 above.

All the gpal mines shal cabbrate @l e
CAAOIAS wmaeraled by inem m 3 moalhs (f
nat dorie rereadly) grd ek e regan 13
he comriiles. Such reprng will be uselfat
o thing B @ ervde peroeriage o the reslle.

The informat on orewided by MLl does pat
sy by ke rehable Al lhe cabbrabion secords
as i J0-4-2011 shall be sLormTed

TThere are wolal B nos, of GASALGHE wstaled
alferenl projgcls e ML, 198 2a%a neing gencraked
Tty CAAIMS 5 shared onlne wilk respeciye WFEFCH
and PG senars Cglibraron ol gach CAAQMS s
beveg done requlary

“he galinralion raports o1 CAAUN S urats anotallad g0
diforent prajecs of NIL aye booa abacned st

L . - Annezure 3

Yours faithfulky,

General Manager {Envinanmant]
korthern Goalfielda Limsted

F" “Thing tefore pou privt and save a tree”

Sanachrnent

,;_t‘ ;J_;-‘i. Raply - Propossd Agends far Ll Dversight Commied 35 on J0-4d-2025 docs

-3 Annegere 26 - Briet on Fly Ash Utilisation n Coal Mining Projecis-—compressed.pd?
Vg

oy Annexuere 1 Phowogeaphs - Foliugon Control Measures 3 Ralway Siding - MCLppix
48K

&y Anegure 2ii) - CMPOLL Repor on Utilisation al Fly Ash in Coal Mlnﬂ:pﬂl”
45K W

| ?‘I s |
Mtpa:#mail gesgle. camtimailin’d Zik=16cE0c 5 Thad v ew=pEsearch=all&permthid=threzd %341 FODEIL S 30901067 190&simpl= meg-1%3A1 700853 .. 213

Copy



6807

arEdiEan Grnail - MCL - Seten Tahen Regret for lrd Quartedy cepart of The Guersighl Com mittes “ur 3tale ol MP in compliance with Herble

T AnAcsure 3 - CAACKE Callbratkeos Reporta « MCL.pd?
LETIRLA

HE ﬁ%

. . !
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Wind Breaking Wall at Spur | Morwa Siding
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File ND.CMDHQIMDEIDDN@QJ&%MWM@P! " oo 431

1711055/20 2% % CMD, CMPDI (0t iy Foriem o SrqiTir W) ¢ T TR W 0 ot 77
v = * 5 AT o, wil fre, oFF - 23S (03|, sroas (=T

C b Central Mine Flanning & Gesign Institute Limited

o ¥ (A Sutrsichary of Coal Indin Limited / Govt, of Indha Putlic Sector Ungeraking;

“amsp Anp - YmARy OB Gondwana Flace, Kanke Road, Ranchi - 834 031, Jharkhand INDLA)

d-a-w-g PEmAnATi: COUPORATE TBEMTITY NUMBER - (H4242THVTSEOTAR4221

No.: Dated January 4, 2021

To

The Additional Secretary
Ministry of Coal

Shashtn Bhavan

New Delh-110 001

Subject: Updated brief on fly ash utilization in Coal Mining Projects

Cear 3ir,

In pursuance 1o telephonic discussion on the above, kindly find attached herewith updated brief,
prepared by CMPDI, on fly ash utilization in opencast and underground coai miing projects, for your kind

perusal
Youss-Tgiafully,
Encl: As stated
{She e o >
Chairman-cum-Managing Director
ce.

I ShriB.P. Pati, Joint Secretary, MoC : For kind mformation,
ii.  Shri Peeyush Kumar, MoC/CIL, Delhi : For information,

Cledm g s s FF AT Phone No. :  DES1.2230001
A T &Em TEYFaxNo. - NeS1-223000%
& W/, N\ E-A/E-mail: cmd.cmpdi@coalindlain
T e . L1 i I FI ariT/website: www.cmpdiceln
' B | 81

" _ F Y
rue Copy
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tizatien s By Ash nix Cosl Mines - 1ssues Invoived

Errradnoiion

As per Fly Ash Notification dared 3 November, 2009, issued by MoEF&CC, Government of
India, it is mandated to use (y ash in different sectors with the objective of its gainful utilization.
This Notification inferatio states that:

i No person or agency shall within 3l kmy (by road) from coal or lignite based thermal
power plants, undertoke or approve stowing of mives withow using at fease 23% of fly ash
o welght (o weight basis, of the totad stowing meateriol used and this shall be done wnder
the suidance of the Director General of Mines Safety (DGMS), and

ii.  No person or agency shall within 38 kmy thy roady from coal or lignite based thermal
power plants, undevtake or approve withont wsing af least 23% of fly ash on volunie 1o
volure basis of the twial marevial wsed for externgd dump of overburden and the same
percentase in upper beaches of hack filling of opencast mines and this shall be dore under
the guidance of the Director General of Mines Safety (DGMS).

carges pedated to UNliration of #iv dsl in Coal Sector

L'tilization of fly ash in coal mines has several technical. envirenmental. salety and financial issues
that need to be looked inw prior 10 taking a decision in this regard. They are:

i The Fly Ash Notification. 2009 simply states 1o use fly ash to the extent of 23% as stowing
material in LG mines and same percentage (23%) in external and top benches of internal
dumps. The Notification is silent about the technicalities involved like transportation of
flvash. planning & design of transportation routes and safety aspects. precautions that are
required o keep environmental quality parameters within preseribed limits on account of
its transporation, methodology and process of use of fly ash in dumps, repercussion on the
coal mining industry in handling the additional pollution load generated on account of fly
ash disposal. sharing of the cost of implementation of ash disposal systems, requirement of
manpower and accountability o ensure sale and environmental sustainable entire cperation
covering mining opzrations and My ash use. There should have been detailed deliberations
on this issue including implementation mechanism prior to issuance of the Nowfication.
The avsnciated isyues of fy ash disposal therefore remain uvesoived, Moreover, since the
Fy ash is geting generated from the operations other than CHL it is against the spirit of
“pofluter pays principle”.

it. Al the operations in coal mines are planned and implemented based on Mines Act, 19352
and guidelines & circulars issued from time to time by rector General of Mines Safety
{DGMS). While issuing the Fly Ash Notification. a consensus ol various stakeholders
including DGMS was required to ensure sale coal mining operations. This has not been
done in this case and hence issues related w fly ash milization in coal mines from salety




iii.

6818

point of view remains unresolved. Since it is now stressed upon by regulatory agencies for
utilization of fly ash, this is creating difficulties for CIL leading to non-compliance of the
Fly Ash Notification, 2009.

Since responsibility of implementation of the Fly Ash Notification, 2009 rests with the
concerned State PCBs, in many cases, utilization of fly ash in coal mines is being stressed
upon by putting additional conditions in consent to operate by State Pollution Control
Boards. Due to various issues involved, the coal companies are not in a position to
implement the provision of the aforesaid Notification leading to non-compliance.

The compliance of environmental regulations, standards ezc. are based on “polluter pays
principle” and possibly this aspect have not been taken into account by MoEF&CC while
issuing the Fly Ash LUtilization Notification, 2009. Keeping in view the safety,
environmental and economic repercussion involved, it is not justified to impose conditions
for coal mines for use of solid waste generated (in this case fly ash) from other sector i.e.
power sector. This is so because coal companies have to invest on land acquisition,
Rehabilitation & Resettlement, transportation, post closure care, safety issues and many
more and will be accountable for any environmental and safety issues arising out of fly ash
use in coal mines.

DGMS while granting permission for the UG mines, imposes restrictions on using fly ash
as stowing material. In a permission granted by DGMS for depillaring (i.e. final extraction
of coal) in conjunction with stowing with fly ash, a condition has been imposed for using
fly ash having particle size more than 53 microns. In the total fly ash generated, percentage
of fly ash particles having size more than 53 microns is only 20% (approximately). So,
even if expensive hydro-cyclone technology is used for concentrating the fly ash, a very
small percentage of fly ash will be available for stowing in underground coal mines. In
addition, there is need to establish technology for mixing of fly ash with water, its
transportation, pumping arrangement and other issues that need to resolved prior to taking
up utilization of fly ash in underground mines. Moreover, prior approval of MoEF&CC
will also be required as a separate process is introduced in the UG mining operation. It is
therefore difficult to undertake fly ash utilization in underground coal mines.

Various scientific studies for use of fly ash as stowing materials in UG mines conducted
at PK 1, GDK 1, GDK 2 and GDK 3 inclines in SCCL indicates that fly ash is not suitable
for stowing in UG mines due to safety issues associated with it. DGMS also includes a
clause that “no fly ash should be used with the particulate matter size below 53 microns”
while granting permission. /t may therefore be concluded that fly ash is not suitable for use
as stowing material in UG mines and only bottom ash (53 micron and above size) can be
used.

The above studies were undertaken during the period 2000-2013 and the reports are
attached herewith as Annexure-1.

In case of abandoned or discontinued mines where final extraction (depillaring or pillar
extraction) has not been completed, backfilling may not feasible as coal reserve locked in
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pillars may be lost forever. Further, if such underground workings are left abandoned or
discontinued for the longer periods, it may also get filled-up with water. Water locked-up
in abandoned underground mines act as reservoirs, which are being used for water supply
to surrounding residential colonies and other nearby villages, such ground water may get
contaminated due to leaching effect of fly ash.

vi.  Due to increase in stripping ratio in coal mines, the quantum of OB is increasing and its
safe disposal has become a matter of concern in the coal sector. With land resource
becoming scarce and directive of MOEF&CC for minimizing the external OB dumps, the
coal sector is compelled to increase the dumping height. Further use of fly ash in
external/internal dumps will create safety issue in the coal sector requiring elaborate
geotechnical investigation of OB material and slope stability analysis of dumps.

In operating opencast mines, fly ash will be required to be dumped in dry form in separate
layers or by mixing with OB while dumping. Both these processes would require elaborate
and complex scheduling of various activities/equipment, hampering mine production and
creating unsafe conditions owing to high equipment density in limited space of mines. The
use of fly ash in OB layers requires transportation of fly ash by trucks that itself it safety
hazard as it is prone to accidents due to plying of HEMM for coal transport on the same
route. Secondly, there is no technology available on how to mix it with OB or rather utilize
it with OB material.

Land is considered to be very precious commodity essentially required not only for mining
purpose but also for accommodating mounting generation of overburden. Getting land is
becoming difficult day by day. As such, additional 25% mixing of fly ash not only becomes
a threat to the stability of the dump but also needs additional land area, which was not
conceived at the time of preparing mining plan/project reports. The real issues are therefore
constraint of dumping space in most of the running opencast mines, creating challenges for
concurrent dumping in addition to operational, environmental and financial issues.
Acquisition and getting possession of additional land will not only be a great concern but
also will have a negative impact on financial viability of the project as a whole. This need
to be looked into and a decision need to be taken in this regard.

vii.  Public hearing with all stakeholders is a mandatory requirement to be undertaken during
the process of obtaining Environmental Clearances wherein subsequent change in the
process of reclamation by addition of fly ash (which was not accounted for at the time of
PH) will lead to litigation, due to the huge impact of airborne dust generation while
transporting, mixing of fly ash. Since there is change in the mining technology/process
from the one reported earlier for getting Environmental Clearance, it requires
resubmission of application for grant of EC by MoEFCC as per EIA Notification, 2006.
Moreover, the existing provision of EIA/EMP does not delineate the mitigative measures
for additional pollutant load. In case of dumping of fly ash in mines separate EIA and EMP
essentially to be prepared and environmental clearance needed to be obtained case to case
basis observing the required formalities. This issue needs to be addressed at the
MoEF&CC level.
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Fly-ash will make the dump floor slippery in contact with water. It will hamper the stability
of internal dump. Vehicles transporting fly ash from power plants and manpower deployed
for the purpose shall be subject to the provisions of the Mines Act, 1952 and rules and
regulations framed thereunder. There is no mechanism available to deal with issues arising
out of it. The volume of fly ash available will be huge and require substantial efforts for its
use in coal mines. In many of the cases, MOEF&CC while deliberating on environmental
clearance has advised to restore the land profile to original one as far as possible. This
again poses difficulty for coal companies to use fly ash in its mines.

As per provisions of the Notification, MoC had constituted an Expert Committee to guide
and advise the backfilling or stowing of mines by utilizing fly ash. The issue had been
discussed by the Expert Committee of MoC. The MoC, vide its letter no. 43011/102/2007-
CPAM dated 8" February, 2012 has written to MoEFCC that in view of practical
difficulties from safety point of view, specifically in operational mines, it is not practically
possible for mixing fly ash with external OB dumps and then backfilling of operating
mines. Thus, provisions in the notification need a complete review. Till such time,
incorporation of these provisions in mining plan may be kept in abeyance. The OM No.
43011/(102)/2007-CPAM  dated 21 July, 2011 from MoC, and letter No
43011/(102)/2007-CPAM dated 8" February, 2012 from MoC to MoEFCC are attached
herewith as Annexure-II and Annexure-III respectively.

Vide letter no. 43011/102/2007-CPAM dated 16 September, 2014, CMPDI was requested
by MoC to examine the issue of use of fly ash as stowing material in operating mines and
to suggest the way forward for consideration of MOEF&CC within a period of six months.
MoC, again vide its letter No. 43011-102-2007-CPAM-Vol-li dated 23" February, 2016
asked CMPDI to examine the issue of fly ash as stowing material in operating mines and
to suggest way forward for consideration of MOEFCC within a period of six months. The
final report was submitted by CMPDI in June, 2016 to MoC. In this report also, practical
difficulties was brought out for use of fly ash in operational mines. The report was
submitted to MoEF&CC vide letter No. 43011/(102)/2007-CPAM dated 19 July, 2016
by MoC. The letter is attached as Annexure-1V.

The difficulties regarding use of fly ash in coal mines was brought to the notice of
MoEF&CC during a meeting in July, 2016 at New Delhi. It was agreed upon by
MoEF&CC to look into the matter and revise the Fly Ash Notification, 2009. The issue
was again raised in the Meeting of NEETI Aayog held on 4.09.2017 at New Delhi. NEET]
Aayog agreed to call a separate meeting of various stakeholders to address the issue of fly
ash utilization in coal mines.

The Expert Committee Meeting of MOEF&CC (constituted by NITI Aayog) was held on
5" September, 2018, and on 1% October, 2018, the issue of environment (water pollution),
safety (stability) and land (acquisition) related to 25% fly ash use with overburden dumps
in coal mines was raised. In addition, it was also brought out that National Dust Prevention
Committee is also averse to fly ash disposal in mines because of its detrimental impact on
health. In the meeting of Expert Committee of MoOEF&CC, though stress was laid on
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offering mine voids for fly ash disposal, the issue concerning the operating mines was not
deliberated upon.

xiii.  The matter was deliberated upon in the 7" Task Force (constituted by Ministry of Power
to identify, review and recommend the list of Mines for ash back filling) Meeting, held on
9.10.2020, and it was agreed that matter will be deliberated in MoEF&CC upon receipt of
comments/inputs from MOC/CIL as part of the inter-ministerial consultations.

It was further agreed that apart from considering economic viability by coal companies,
compliance of ash utilization norms in view of national interest should also be given due
importance. Though it was pointed out in the above Task Force Meeting that fly ash is
being used by M/s Jindal in one of their mines, regulatory agencies and other stakeholders
are still not comfortable with the adequacy with regard to safety and environmental
compatibility of such usage. This issue needs to be thoroughly investigated prior to taking
Sfurther decision. '

xiv.  DGMS, vide its Technical Circular No. 03/2020 dated 16/01/2020, has increased the
minimum factor of safety to 1.50 for design of pit, bench and dump slopes and this will be
further increased if fly ash is considered for dumping along with OB. This will lead to
increase in land requirement posing difficulty for the land acquisition for coal companies
and economic viability of the projects.

xv. In the Draft Fly Ash Notification, dated 11" September, 2020, the distance for use of fly
ash for mines has been increased from 50 to 100 kms. This will further aggravate the
problem for coal sector and lead to non-compliance of Notification.

X, Matier 1o e laken up

From the above, it is evident that use of fly ash in coal mines is a complex issue and requires
detailed deliberation with various stakeholders to arrive at a consensus. The feasibility of use of
fly ash in mines, technical, environmental, safety and financial issues need to be deliberated upon
in details keeping in view the constraints of coal mining and DGMS regulations. In addition, the
regulatory mechanism, identification of environmental issues and their addressal, financial burden
and accountability of operation efc. need to be resolved with MoEF&CC before taking a decision
on use of fly ash in coal mines or otherwise. Till such issues are resolved, MOEF&CC may be
requested to keep on hold use of fly ash in the operational mines.
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Chere s one mapar fault ws the neets side ot the nine warkings passing from Soeath
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S4 RTOWING PERFORMANCE WITH BOTTON ASH
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s e st b oash nbio vary e Vo 2w 103

{he barricade were made o desble aser Bambou maning with an overiapping ol U.3m
I betseeen adiseent Bamtbes ratngs and 1.8 m due sione the roell Toor angd ~ides ol the
wylbers i onder e properls secure 0 azdinst escape vl omaleriad, These barricades s
Feanberced with wire ropes protted along the sade walls and rood Noor. Additbonal precaotion
i the Toem o wonden cogs was erected s the aulbs sade of the barricade as shosan i the Fig
B O isual imspedtion o stowed wrea iwas found oot that the DL has iy comsaodidaned
there sots o it for ST omeve o iz e che 2nd B shice, Thers soenes e instanees of

partivade Tailure and on porcioringe the b rom adjacen Wice, U s whbserved that the
L. -
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e stossany eperation aemmenced lrom B8-1-20012 and continued 1o about nine months,
Thee entire panel was worked soith bottont ash stosing, The pancl was compleled on 09-
200 A I s Panse ] abwout 00 H0 7 eof 255 woas shoswed during tine peried. The gual
prowduced Troam this pacel s aooun 4539534 s Duzing oy peried seaular sicse e
anglysin s dune W ceterenine e amounl o paciles below 33 nncron. It has been

chserved that the pereentage of the material beivw 33 micnansos nealivibie,

T CONCULUSION AND RECOMMENDTEON
Fram the resulls ol labordbors amsestization sl Nedd wnals for shinkace studs,

follow iz comcfusivas and recormendatin could be made.

Fhe bottean ashy bas several adsantoges oser rver sand when wsed as astowing maberial
loer uidurgrownd e,

:0 Buing BHehe and dine Qb will eller smong o onergy costoper umit elume o
transperieloon by mechanizal v hydrawle means, as 1wl roguire Tess tonnaee of
material bor Rilinge the same udergronnd voeid and soill casse less (ctional head lass
durine teansporranas thooush pipelines.

e Pumiping cost scibl alse b reduved Becouse indeaodic back filing sith hoten ash wil
nevd fess anuoual ot suter,

e Tl cause less swear of pipeline thereby inereasing Lite Lite of the pipe.

vy Fhe comuenting eftect deseloped i asi filled mass, duc o the o solane aelivits . wiil

help ineonsaltdation and thereby increasing thy stahiiing ot e working.

L")

[ e percolation rate was dound e be as ligh as 22830m-hr and ash o the slurms at
S concentrnion o sweieht sentled wathin 30 e this mas be attribared e the facl
that there is sery fitdde chance that Dabern-ash sl remain b the siarry fonm lar o

foneer peried o tme wnd mas cause barricade bursiing,

Cn

[ whta dines (hess thun 35 miceon sivedis only 40825 which indicates thae
pereshanion ot water throwgiy the pack = ool going e creete o problem aind the

conselidarion of the pack will rake place within a short poreac

+ Buothem ash ol RS TES was fountd o be st steseeible eospantaneeas Reating as

CP L and IPT wre nat attaioed even op wo 20000 bath temperature,
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BoORusuli ul shrmboage studs edrried ot in the eld indicares thay the Taotiom wsh stesosld
Frss cndergoss it il shrimkage o0 1M Jdurng fiesn 3 oss of seadings aod e
shrochage s vhaemosd besod soat Yhis minead skenkage mas be ariribuled tooihe

shapuinean ot cnrapped water ontersnnab vonds ot ash Ol mgss,

tro Do vbstal insperiion o1l sie sisses ihal the slovong is done property upae 1y ool
annl the packed misss sl evecr wlien the adiacent coedks werne punchered, The pack
was enrsl e he anifermly distrihtes woatsorn makang ansy heap and wughine alees

wlhthe prersen o he fowsl

L Ges e chserved that the periammsance @ bathan ash stosing was satslocion, s
aese repesad Lewsrrs el furiher scientlic sludsy during ash sty il nest

panel.
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HYDRAULIC FLY ASH STOWING
IN UNDERGROUND MINES OF MANUGURU
SINGARENI COLLIERIES COMPANY LIMITED (SCCL)
ANDHRA PRADESH

During September, 1999, Ministry of Environment and Forest (Govt. of India) issued a Gazette
notification under Environmental Protection Act, 1986 regarding the disposal and utilisation of
Ash by Thermal Power Plants in a phased manner within a maximum period of nine years from

the date of issue of notification.

Consequent to the above, General Manager, Heavy Water Plant, Manuguru consulted
Adviser and Director, Fly Ash Mission, Dept. of Science and Technology for having a complete

study and to advise on proper utilisation of Ash including disposal into underground mine voids.

Meanwhile, General Manager, Heavy Water Plant, Manuguru, discussed the problem

with the GM., SCCL, Manuguru Area.

1.0 In continuation of the above, first meeting was conducted on 27" July, 2000 at Heavy Water
Plant, Manuguru, with Scientists of CMRI, CFRI, IIT Delhi, G.M., HWP and Chief GM.
SCCL., Manuguru, wherein the Advisor, Fly Ash Mission Sri Vimal Kumar had assured
that the problems experienced by the SCCL previously will be solved with the help of
CMRI and CFRI.

2.0 On 20.09.2000, Sri H.S.Kamath, Chairman & C.E., Heavy Water Board met with C&MD,
SCCL, and he has agreed for conducting the trials in SCCL.

A Memorandum of Understanding between SCCL and HWP was made on 30.12.2000
followed by a letter from Sri S.C.Hiremath, Chairman and C.E. HWB, explaining the

responsibilities of various agencies involved in the operation.

The following will be arranged by M/s. SCCL. Manuguru as per the MOU between M/s.
SCCL and HWP (M) and as required by FAM, DST (GOI)
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To make available the stowing point in a good working condition and to
maintain the same (including spares, labour and other costs) during the

period of this activity.

To incorporate modifications/additions, if any, as per the requirements of
FAM experts, though these would be kept to minimum as assured by Fly
Ash Mission.

To make available water, power and other inputs utilities as per the

requirement.

To facilitate and install barricades as per the design that would be

provided by FAM and CMRI.

To provide safety and emergency aid as required in view of the working

site conditions.

To provide semiskilled workers during the execution of the activity.
Generally four persons would be positioned on the surface (at the stowing
plant) and two persons in the mine at the stowing area in addition to the

supervisors and executives.

To facilitate and provide unhindered approach to the working area or the
required areas/facilities to FAM experts/workers for and during the

execution of the work.

Local conveyance to the FAM team and officers of HWP (M) shall be
arranged by HWP (M). Charges of boarding and lodging shall be born by
the FAM team as per SCCL rules.

To extend full co-operation and firm commitment for successful stowing

pond ash and nominate a co-ordinating officer.
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HWP (Manuguru) will provide the following facilities for carrying out this work as per
the MOU between M/s. SCCL. Manuguru and HWP (M) and as required by FAM:

1. To incur construction and technical fee payable to FAM for this activity.

2. Arrange for transportation of pond ash to the stowing plant of SCCL
through contractor.

3. To organise and ensure timely availability of fly ash.

4. To supply pond ash at stowing plant as per the stowing schedule mhtually
agreed between FAM and SCCL based on the available facilities and
storage and to deliver pond ash at a point that would be mutually decided
by FAM and SCCL..

5. To ensure that there is no unwanted spillage of pond ash during
transportation.

6. To arrange collection and despatch of ash samples to CMRI, Dhanbad or
any other destinations as intimated by FAM.

7. To extend full co-operation and firm commitment to complete the activity
successfully.

8. If during the operations, it is found that the machinery/equipment is
getting damaged which can be attributed to the usage of fly ash, then, both
SCCL and HWP will discuss the matter to be settled amicably.

Consequently Sri B. Bhaskara Rao, Addl.G.M.Underground Mines, Dr.Vimal

Kumar, Adviser (FAM) DST and Dr. C.N.Ghosh, Head of Stowing Division, CMRI,

Dhanbad prepared a detailed work program.

3.0 During July, 2001 a meeting was conducted with Dy.Director General of Mines Safety,
Southern Zone, Hyderabad and Director of Mines Safety, Hyderabad Region No.I along
with officers of FAM, HWP (M), CMRI and SCCL to seek the permission for hydraulic
pond ash stowing in a depillaring district of P.K.No.l Incline mine, explaining the

various safety factors and methodology of stowing.

4.0 Due to technical reasons, as advised by Director of Mines Safety, first phase of pond ash
stowing trial was permitted in a development gallery at 43D/42LS out bye of SP-1 panel
of P.K.No.l Incline.
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Accordingly the Phase-I trial was conducted with 280 M? of pond ash on 22™ May, 2002.
The site was inspected by Sri S.C.Hiremath, Chairman and Chief Executive, Heavy
Water Board, Mumbai, Dr.Vimal Kumar and Chief GM, Manuguru, SCCL.

After the above trials to decide upon the future plan of action considering the experiences
of the first trial a meeting was conducted at TIFAC, DST, NEW DELHI with DMS,
Hyderabad Region No.l and the officers of SCCL, FAM (TIFAC), and HWP (M) on 12"
August, 2002. It was decided to conduct one more trial (Phase-Il trial) at P.K.No.1
Incline mine in a development gallery with a quantity of 2000 to 2500 M* of pond ash,
further to study the following.

1. Load on the barricades.
Rate of water filtration through barricades

Chemical analysis of the pond ash water slurry collected through barricades

B

Other pond ash stowing operational problems
Accordingly Phase-II trial was conducted from 29.10.2002 to1.11.2002 by stowing 2,100
M’ of pond ash at 37D/43L gallery at P.K.No.I Incline.

The results were found to be encouraging with the following observations.

l. Persons are able to walk freely over pond ash bed within half an hour after

stowing.
2. The water seepage through barricades was good.
3. Water seeping through barricades was collected and sent for chemical analysis

and determination of suspended solids.

4. Once the pond ash sealed to full height of the barricade, water percolation through
barricade had considerably reduced/stopped.

5. Some pond ash fines were deposited in the drainage galleries before reaching the
main storage sump.

During the trials pond ash could not flow freely from the surface bunker and to the

mixing trough, because of contamination by earthen material, plant roots and grabs at the

ash pond. Care will be taken in future trials to prevent the contamination.
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Afer the Phase-1T trials, a detailed report was preparved by GM. Manuguru Area and the
same was circulated vide lewter No MNGAAGTLG L 3/625 Dated 19.11.2002,

Subscquent to the Phase-11 trials, a meeting was conducted at FAM, TIFAC. DST,
Mew Delhi on 3.12. 202 where the officers of DGMWS, SCCL. FAM DST, HWB and

6.0

HWP (M) participated.
It was decided to conduct Phase-IT1 trial in a working depillanng district by pond ash

stowing instead of sand stowing with a quantity of about E000 M7 o 10008 M of pond
ash during January, 2003 — Febrgary. 2003 to observe Lhe lollowing:

Effect of hvdraulic pond ash stowing on ncighboring working places.

The cllect of water draining from barricades on floar coal of galleries.

L

Rate of water percolation throuph pond ash bed.
Effect of water draining from barricades on human agency deploved in the district

B

during actual mining cperations.

Effect on main water sump and 240 HF pumps.
Istimation of additional arangements required for proper drainage trom

LA

b.
the barricades and upto the Main Sump.

The list of presentees is placed at Arnexure-I1. MR was also requested to
participate; however due 1o other pressing engagements. it could not be possible.
Dr.Vimal Kumar, Mission Director, I'ly Ash Mission, TIFAC. DST weleomed the
members for the mecting and thanked them for cheir continued support and
participation and guidance for the subject activity,

Mr. Bhaskara Rao presented the chemical analysis and solid content resuits of all the
water samples collected during the stowing operation undertaken between 29"

Octaber, 2002 w 1* November, 2002,
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The results were discussed along with earlier report circulated by M/s. Singareni
Collieries Co. Ltd. (SCCL), Manuguru on the results and observations of the stowing
undertaken during the above said period. All the results were found to be satisfactory
except for Boron content in the water samples which needs to be rechecked because
of erratic observation for Boron for inlet water samples as well as outflow water
sample. Another water sample report for analysis undertaken at Khammam by SCCL

(Manuguru) had shown boron content within the permissible limits.

. Based on the successful stowing operation undertaken in two phases so far and the
satisfactory results thereof, the aspects relating to third phase of stowing of about

8,000 - 10,000 M’ pond ash was discussed.

. Mr. Bhaskara Rao was requested to present the availability of voids and the time
schedule when third phase of stowing can be undertaken. Two alternative voids were
discussed viz 40,000 M? void available in panel SP-1 and void to be created in the
fresh panel of NG-1. Afier detailed deliberations, it emerged that fresh panel NG-1
besides being on the rise side and at shallow depth, may not be available before
March, 2003. All the concerned agencies were of the opinion that the third phase of
stowing should preferably be undertaken during January - February 2003 so that the
total demonstration can be concluded within the current financial year. It was noted
that the approved duration of subject demonstration project has already been over

long back.

It was agreed that SCCL would submit the official request to Directorate General of
Mines Safety, Hyderabad Region No.l for modification of permission for stowing of
10,000 M? of pond ash into the ongoing panel SP-1 and this stowing would be
tentatively planned for mid January, 2003 and would be completed mid February,
2003. Mr. B.P.Ahuja, Director, DGMS-Hyderabad agreed to consider this request.

. HWB/HWP (M) confirmed that necessary arrangements would be made to make
available the required quantities of pond ash as per the requirements of SCCL in line

with the schedule agreed above.




7.0

7.1

6851

7. The aspects regarding this Technology Demonstration to tke other mines of SCCL
and at the national level were also discussed. It was agreed that a meeting of senior
officers of SCCL, DGMS-Hyderabad, HWB, Fly Ash Mission and CMRI-Dhanbad
would be arranged towards first fortnight of January 2003 at Hyderabad to appraise

about the achievement so far and to take guidance for future plan of action.

8. It is also emerged during the discussions that an in-house Seminar/Workshop be
organised at SCCL to share the findings of the subject Technology Demonstration
Project of its success inviting other selected stakeholders. This would facilitate a
broader dissemination and acceptance of technology. This would be discussed and

finalised in the proposed meeting at Hyderabad.

METHOD OF STOWING POND ASH AT PRAKASHAM KHANI NO.1 INCLINE
MANUGURU AREA, THE SINGARENI COLLIERIES COMPANY LIMITED.

Prakasham Khani No.1 Incline mine is located at a distance of 12 Kms. From Manuguru
Railway station, Khammam Dist. of Andhra Pradesh. Underground workings are spread
over an area of 5.47 Sq.kms. at a maximum depth of 284 Mirs. and the minimum of 40
Mitrs. Presently coal is winned by depillaring by hydraulic sand stowing at panel No.SP.1
and NF-3 and a development district at 28 Dip/54Level.

The proposed hydraulic pond ash stowing will be taken up at SP.1 panel.

The sand stowing plant No.2 is located at 2.75 km, away from PK.No.l Incline is being
used for stowing SP.1 depillaring panel. Nine Nos. of 8" boreholes with a depth of 210
Mtrs. with casing are provided for this plant. The same existing facilities are utilised for
pond ash stowing with minor modifications of the mixing trough as suggested by CMRI,

Dhanbad.

Arrangements are made to prevent flying of pond ash while it is dropped from the gantry

to the storage bunker.
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Ash pond of HWP (M) is located a distance of 15 Kms. From the stowing plant so far
2400 Cu.M of pond ash required for the first two trails was transported by lorries
arranged by HWP (M). For the convenience of continuous availability, pond ash can be

stocked at the site of stowing plant in advance before commencing stowing operations.

The pond ash transported from HWP (M) is first dumped into the screening bunker
having capacity of 100 Cu.M, Where more than +100 mm size rejects are eliminated.
From there through conveyor it is taken to the storage bunker over tunnel wherein it was
screened up to a size of —20mm.

The pond ash is drawn through the chute in to the trough wherein it was mixed with
water at a ratio of 1:1. One water flow meter is arranged on incoming to 8" water line for
quantity measurement. One surface water tank with 1.0 Lakh gallon capacity was
arranged. The water is supplied by a 240 HP pump located in underground near SP-1

depillaring panel.

For early settlement of fly ash fines resulting uninterrupted filtration of water, CMRI has
developed an additive, which was mixed at the mixing chamber on surface with pond ash

- water slurry @ 5 PPM approximately.

Thus the ash water slurry is taken upto the voids in underground workings through an 8"
cased bore hole. Pipelines are arranged from bottom of the bore hole upto the discharge

point in the district.

As directed by the office of the Director General of Mines Safety, Hyderabad, Region
No.1, initially one development gallery was selected i.e. 43D/42LS and stowed with
280M ° of pond ash on 22™ May 2002.

As suggested by CMRI the rise barricade was constructed with an additional lining with
Hessain cloth and with side notching to prevent the fines of pond ash draining out of the
barricade. Initially 280 Cu.Mitrs. of pond ash stowed at the ratio of 1:1 pond ash to water

at an average stowing rate of 105 Cu.Mitrs. per hour.

17,
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The water fiitration from barricade was found to be goad. It was ohserved thal ones the
pond ash is sealed upto the roof tevel in front of the barricade, water started over flowing
out through the level barricade. since the pond ash does not allow water percolation as

tast as sand from the dip barricade.

In this context CMRI Dhanbad has submitted a detailed report on wtilisation of pond ash
as stowing material. covering. physical characteristics. chemical characieristics. water
percolation characteristics, sponianesus heating characteristics, rate of settlement and

instromentation,

Some of the chief investigations are as follows.
PHYSICAL CHARACTERISTICS:

storare. transportation and disposal of ash have been found to be greatly influenced by
the physical characteristics. Hence, the physical properties of ash samples of HWP,
Manueuru were tested at TMRI The results are summarised below.
{1 Specific gravity ; {a) Pond ash - 2.00
{b} Sand -2.65
() Bulk density :ta) Pond ash - .06 /m’
(b)Y Sand - 1.7 t/m’
{iii) Percentage Void @ (2) Pond ash - 47%
b} Sand - 40%
(v Granulometric Distribution:

Si7e fraclions fmiceons) % retamed Cum. % retaingd % finer than
S300- 150 .04 .03 [ 23,00
-150-10H) 213 320 J893
=100 50 &4.04 67.24 36.80
SA020 24.00 91.24 32.76
2010 4.75 05949 876
=10 4.04 100.00 4.01
118
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The specific gravity of Manugure ash has been found o be 2.00, which means that it is

about 25% lower than river sand {Avg. Sp. Gravity 2.65).

CIHEMICAL CHARACTERISTICS:

The resuhs of the chemical analysis of the pond ash samples as determined by CMRI arc
as follows:

Parametcrs Concentration (% by wt.)
S0 59.007
ATOs 19551
te s 15,350
Ti(); 3158
K0 1.271
CaC 151
Mgt £ 197
L 0184
Sr0 0.028
NI 0.042
Nb{e G012
V. 0.04%

From the results of chemical analysis it could be observed that oxides of silicon.
aluminum and tron constitute the major pereentage i.e. 94% of the total compaosition. The
lighiness of ash i1s mainly atiributed to the low iron coment, Due to high silica content it
is apprehended that it may cause dust relawed environmental haczards during surface
transportation from thermal power station 1o the mine site. The presence of calcium

{mainly in oxides form) renders it pozzolanic in characteristic.
Settlement Hate of Pond ash slurry

Experiments were carried out with pond ash of HWP. Manuguru at different
concentrations i measuring cylinders.  The effect of addition of additives on the

settlement rate was also studied in the same setup. The results are as follows:

119

b
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Normal dilute slurries without any additive show very low settlement rate. Although the
coarser fractions settle quickly within 15 minutes but the finer fractions take long time
i.e. more than 90 minutes to settle. Even after that the ultra fines remained in suspension

form.

Therefore, an additive was used with ash and water slurry for induced settlement. The
mechanism behind induced settlement lies with the fact that interlinked mesh between

coarser and finer articles and between various layers is formed on addition of additive.

It has been found that settlement rate of HWP, Manuguru ash increases with increase in
slurry concentration. At 40% concentration by weight about 100% settlement of the
solids take place within 30 minutes whereas the time redices to 15 minutes when the

concentration is increased to 50%. Above 60% the slurry is non-flowable.

Water Percolation Rates (cm/hr)

Water percolation rates of ash samples were determined in a constant head permeameter.
The results are given below:

(1) Percolation rate of pond ash only - 16.235 cm/hr

(2) Percolation rate of pond ash+additive - 18.970 cm/hr

It can be seen that the use of additive has a positive impact on the percolation rate.
Attempts were also made to determine the quantity of water percolating out through the
barricade with increase in time. The experiments were carried out on a reduced scale

gallery model to simulate actual fill behavior when placed underground.

It was observed that the amount of water percolating out cf the fill mass increases with
time as well as the height of the fill mass. On completion of the fill cycle it was found
that 70% of the total water pzarcolates out within 15 minutes. Out of the 30% water
remaining inside the fill mass some amount of utilized in the pozzolanic reactivity the ash

fill, where as, the rest water is expected to percolate out with increase in time.

Trie Copy
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SPONTANEOUS HEATING CHARACTERSTICS:

To determine the spontaneous heating characteristics, laboratory investigations on
proximate analysis and their crossing and ignition point temperatures of ash samples of
HWP, Manuguru were performed. The results are as follows:

Proximate analysis:

Moisture % 0.2905
Ash % 97.4655
Volatile Matter % 1.6898
Fixed Carbon % 0.5542

Crossing Point & Ignition Point Temperature:
(a) CPT : Not reached till 200°C

(b) IPT : Not reached till 200°C

As the proportion of total combustibles (F.C. and V.M) is very low, i.e. 2.244% the ash
sample did not attain crossing point and ignition point temperatures even at a bath
temperature of 200°C. Therefore, it could be concluded that the ash of HWP, Manuguru
has no affinity towards spontaneous heating and hence, could be safely used as

underground fill material.
INSTRUMENTATION:

[t is proposed to carry out instrumentation to determine the pressure on the barricade. For
this purpose it is proposed to install some pressure cells at the pack near the barricade.
The deformation of the pack will be measured by installing some remote sensing
deformation indicator. The instrument is based on the change in resistance over a
solenoid. A rigid steel cog will be installed about one meter from the barricade. The
indicator will be sensed at a distance from the barricade. It is also proposed to install
some convergence indicator and some load cells to study the roof behaviour during the

stowing operation.

129 W)
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8.7 RECOMMENDATIONS:
The Laboratory test and the model study indicate that pond ash can be used as a stowing
material for underground coal mines. However, the field trails are to be carried out
before using it in large scale. I- is proposed to carry out the field trials at the underground
mines of Manuguru area, SCCL which is very close to Heavy Water Plant (M), in
association with Fly Ash Mission (Department of Science & Technology), Heavy Water
Plant (Atomic Energy Commission), Singareni Collieries Company Limited and
Directorate General of Mines Safety. Ash is having some disadvantages over percolation
rate & settlement characteristics ar.d drainage of fines through barricades. Some of these
problems could be overcome with addition of some additives. The leachate was tested in
CFRI and was found to have no adverse impact due to use of the additives. On the other
hand use of ash is having some advantages. Due to its pozzolanic property it develops

some compressive strength with time.

Considering the fact that the country is producing about 100 million tonnes of coal ash
presently and there is dearth of sand due to construction of dams in the river and its huge
application in the construction purpose. So it is felt that if ash can be used as a stowing
material both the problems faced by the power plant as well as the mining industry could

be overcome.

9.0  Phase-II trials were conducted from 29.10.2002 to 1.11.2002 at 37D/43L South with a
view to study load, coming on to the barricade and to evaluate the contamination of water

coming out of the barricades, besides other operational problems.

Instrumentation to monitor the hydrostatic pressure on the barricades was designed by
Shri B.P.Ahuja, DMS, Hyderabad Region - I. Accordingly 3 strain-gauge type Load Cells
were arranged on X-Y axis at and around the center of the barricade. The readings on
instruments were monitored by scientists from CMRI on hourly basis from the
commencement of pond Ash Stcwing till completion. Maximum load observed on
barricade was only 1 Kg/cm2, which was very low to the load bearing capacity, provided

to the barricade.
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The load cells arranged by CMRI, were set at an initial load of 2 tonnes. The final
reading recorded was of 3.0 Tonnes only. Ultimate load shown on the barricade was only
1Kg. /Cm2. When compared to the load resistance provided to the barricade with flexible

rope the load exerted by pond ash water slurry on to the barricade was negligible.

9.1 Details of the readings recorded from the three load cells (strain gauge type) installed at
37R/46L barricade in thick seam., bottom section of P.K.No.l Incline. 24 Hours
observations were made from 12.00 Noon to 29.10.2002 to 7.00 AM on 3.11.2002. Total

318 readings were recorded.

The ultimate minimum and maximum readings are

Load cell Nos. and readings

No 221 No 223 No 218
Date & Time At center 33 cm. 33 cm.
On X axis from On Y axis
center From center
29.10.2002 setting load. 2.0 tonnes 2.0 tonnes 2.0 tonnes
Initial readout at 12.00 Noon. 19.2 23.7 27.0
Maximum reading recorded at | 19.6 26.2(3.00 tonnes) | 27.1

20.30 hrs. on 29.10.2002

As per on site observations, the load gradually increased over the barricade as the height
of ash filling increases. The maximum load was recorded when the ash was filled upto
the full height of the gallery along the barricade. Further stowing in remaining area does

not show any increase of load on the barricade.

9.2 The inlet water, the water ash slurry at discharge end of the pipe line and the filtered water

through barricade, was collected and sent for analysis. The results are as follows:-

AT NUCLEAR FUEL COMPLEX, HYDERABAD. In PPM.
Water ash Filtered water Permissible
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Description Trlet slurry at behind the [imits
Water discharge barticade BIS-TS 10 300
point | PPM
CHROMILM <0.02 <0.02 0.002 - 0.05
COPPER <0.01 0.01 pool | 003
CJRON o 0.03 .06 0.28 .3
MANGANEES =02 0.03 0.002 | 0.1
| NICKLE <0.05 <0.03 - | (WHM0.02
LEAD <005 <{.03 0.001 0.5
ZINC <005 0.06 2,2 5
| ARSENIC <005 <005 Nil 0.05
_BORAN 27 32 0.0 1
CCADMILM <001 <0.0] 0.002 {0.01
CORALL <041 <().0] - N.A
Note @ Slurry sample indicated 2% solids. .

During the meeting conducted in the office of FAM. TIFAC, DST on 5.12.2002 at New
Delhi. between the officers of DGMS, SCCIL FAM (DST) and HWP (M), it was decided
1o conduct the Phase-111 trials during January, 2003 — Fehmary, 2003 with a4 quantity of
5000 to 10,000 CuM of pond ash in the workings at Panel No.5P-1 while the coal
winning is under progress 10 study its direct impact on the persons working therein and

on coal produced, besides other operational problems.

Accordingly HTrd phase of Trials were started tfrom 24-01-2003. and are completed by

10" March. 2003. 7,600 cu.mirs. of Pond Ash was stowed during llird phase of rials.

During the trials, on 26-2-2003 Dr.Vimal Kumar, Adviser (FAMY, Shri B.P.Ahuja, BMS,
Hvderabad Region No.] and Dr.CC. N Ghosh,CMRI, and Sri 1.V Dattatrevulu,GW.. SCCT.
Manurura visited the site of stowing arca at PK.No. 1 Tacline and conducted a mecting in
the evening alomg with Shri RV .Gupta, (°GM, HWP. Manugure,  They expressed the

results are encouraging and the stowing (s satisfactory,

It was also discussed in the meeting regarding the following problems abserved during

the trials.

- The Fl¥ Ash fincs fram the Pond Ash arc not settling in time, in the gallery causing
the large fluid mass resting against the barricade leads to dangerous situation,

- The fines less than 33-micron size were all found 1o be ¢reating the problem.
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- It is observed that the vegetation grown up at the pond is also causing hindrance for

the even operations of stowing.

It was discussed in the meeting; appropriate and suitable technology shall be explored for

separation of fines at the source of generation itself.

Meanwhile, an appropriate site at the Ash Pond will be selected for avoiding ash fines to

some extent, during future stowing activities.

It was proposed to use pond ash as a regular stowing material at large scale in a
depillaring district at PK No.l Incline, to study further on site underground and surface
operational problems and to evolve an appropriate system of surface stowing
arrangements and mode of bulk transportation from Heavy Water Plant to Manuguru
Underground Mines, besides Quality Control (segregation of fines) of Pond Ash suitable

for stowing.

* KK Kk
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Record Note of Discussions of the Meeting of the Expert Committee to
Guide and Advise or Disposal of Fly Ash along with OB material, etc. held on
18 july, 2011,

1 % =~ 4

List of participants is annexed.

2. Special Secretary {Coal) chaired the meeting. Inviting the participants, $5
{Coal} mentiored about the background of the formavon of the Commitice
and the scope 1o study and guide the industry to comply with the reguirement
of the Gazette Noatification of MoEF dated 3 NMovember, 2009 in this regard. Be
requested for the views of participanis on the subject matter,

3 Representative of CMPDIL mentioned that there are certain practical
issues mainiy related to safety of operations 10 comply with the reguirements
of MoEFR's Motification in the operating opencast mings concurrently. He
zxplained about the mismatch between carrying the overburden dumping
cperations and disposal of ash on the OB benches both internal and external
durnps. However, he mentioned that disposal of fly ash as a stowing material in
filling the wvoids in underground mines is not a problem and proper
arrangements for mixing and transportation of the stowing matarial after
mixing with the fly ash can be suitably dosigned at the pitheads. Similarly,
abandoned opencast mines in different coalfields could also be cansidered for
disposing off the fly ash. Further, the final vands at the end of operating mines
could also be considered at an anpropriate time for this purpose. He reiterated
that safety of the operations and environmental polluticn due to leaching
effects of fly ash need special consideration in undertaking any of thess
operations.

4. Representative of Department of Science & lechnology {1051 mentioned
that the issues raitsed by the representative of CMIPDIL were discussed in detaid

earlier while formulating the dratt Notification in MoEF and the safety
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‘mauiator Dirgctor Goneralb of Minc Safety DGKS) was oiso consulted in this
reaars. The fgb tests carned oun ai CGIMIR confirmed sl disposal of By ash
aithout any significant safty and leaching offects. Ue further menticned that
-he Committee would need fo wmgress upon tne industry o take up fly ash
disoosai concurrently with the mining operations in the running open cast
mines.

B 55 {Coal) desired 1o know whether any such operations are bemng carried
aat ampahero in India. in responsc, representative of DS1 mentioned that only
Ak tests have boen gonducted but practical demonstration has not been
cernied oul in operating opencast mines.

. Representative of Central Floctricity Authority {CEA) menlioned that the
hoight of the existing ash dykes in different thermal power stations is being
increased 1o some 10 to 1% mtrs. but no failure of the ash dump is reported.
Howoever, a study could be undertaken 1o address the issues raised by the
represeniative of CMPDIL.

7 Director {Technical), Mol mentioned that the swelling factor of
averburden material restricls accommodating any additional material to fill the
vouds nomines, Generally, the swelling factor of OB material 15 anywhere
vetween /G to 80% and it is observed that if the stripping raho increases 1.7
ey mtrs per tonnge accommaodation of additionsl material in voids creates
prosiems. Me further mentioned that in earlier cccasions MoC has facilitated
N1PC to take vp somoe trial studies in some of the arpas in coalfields to
accommadate fly ash in the oxisting mines. However, no feedback is made
dvarlable by the NTRC. He roguested representative of CEA to interact with
MTPC and infarm the Cormmittoe about the developments in this regard. He
farther mentioned that any additional operations to be carrned out in the

mines of coal companies peyond the approved covironmental pormission
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would need frash consicoration by Mok particutarly to dispose of Ty ashr e
the mines from poliution load point of view,

8. Representative of Ministry of Mines mentioned that effect of leaching
due to fly ash disposal is not significant in Indian cenditions and we can
consider filling of voids in mines with {ty ash.

9. 55 (Coal) suggested that unless it is lried in some of the mines no
specitics can be insisted upon regarding the percentage of ash to be
accommodated in the coalmines either by volume or by weight.

10, In conclusion, $5 (Coall mentioned that fly ash disposal as stowing
matarial in underground mines, abandoned opencast mines and final voids at
the end af mining operations can be considered. However, regarding disposal
of {ly ash in aoperating mines there is a need to take up this excrcise in one of
the operating mine in collaboration with the mining company. tie directed that
an update be provided by CIL an the effort carried out by NTPC with the coal
company. He reiterated that any deviation from mining plan be cleared both
from DGMS and Ministry of [nvironment and Forests before this exercise is
undertaken. He took serious note of the absence of representative of DGMS,
MoEF and CIMFR in the meeting. A formal letter to concerned representative
may be written indicating pur dissatisfaction.

11.  The meeting ended with Vote of thanks to the Chair.

EEEE Y
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Annexure

LIST OF PARTICIPANTS
Skrealok Port, Speoal Secretary, Miristry of Cosl Chairman
Shrt (3.N. Prasad, Director {Technical], Mimstry of Coal

Shri & K. Debnath, Directar, ERP0IL, Ranchi,

Or. Vimal Kumar, Scientist G & Head Fly Ash Unit,

Department of Science & technology
Shri ALK Bhandan, Consullant, Ministry of Mings

Shre Bibash Kumar, Chie? Engineer {1 Q1)) CFA.
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Fondo 4301171077 20607 CRAM
FAimstry of Coal
Sovt. af india
Shastrr Bhavan, New Delh
February 20z

Sub;  Use of Washed, Blended or Beneficiated Coal in Thermal Pawe- Plants — meeting

convencd on 107 January, 20102 at 11.30 A M. 2l Paryevarzn Bhavan, New Celhi

- Ieg.

LEE XX ]

The undersigned is directed to reter to Ministry of Environment & Forests ieiters
Ma, Q-15017711/2011 CPW dated 17.1.2017 forwarding the minutes of the meocting
and 01.2.2012 seeking comments of {oC on the minutes. Accorgingly, comments of
Mol are furnished helaw:

Poiot Mo, 5 needs to he modificd ir vicw of the current practice of GOV hased
grading of thormal coals saying that:

“Coals of less than 4000 Keal/kg GCV being used for pawer generation should not
be allowed to be tronsported cver long distances {1000 Kms. anc zbowve} from the
pitheads for the thermal power piants and for those located at critically polluted argas
withoul washing irrespective of the nherem ash content of ¢pal. The coxisting
manironng of ash content on annual average basis wonld not he required”.

In view of the above supgested modification, Point No. 6 may be dropped.

K1lye

Birector [Technical)
Tel, WMo 23383356 Fax No. 22073922
Emnzil: dirtech.moc@nic :n

This issues with the approval of Secretary, Minfstry of Coal.

Shri R.N. hndal,

Scientist "B,

Ministry of Environment & Forests,
Room Mo. 556, Paryavaran Bhavan,
LG Camplex, Lodi Road,

Mew Delln— 110510

Tele-Fax No. 24366347
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UTILISATION OF FLY ASH IN COAL MINES (UG/OC)

b. Coal S&T project funded by MoC “Fly Ash Characterization for Mine Void
Reclamation” carried out by CMPDI, Ranchi (2003-2011).

The conclusion / recommendation of the above report is as under (page - 123
of the said S&T report)

e Elemental concentrations obtained through Mine Water Leaching Procedure
(MWLP) are unlikely to reflect actual field concentrations as it will also be
influenced by the method of Coal Combustion Byproduct (CCB) placement, its
hydraulic conductivity, the ability of the surrounding mine spoil / ground strata
to sequester toxic elements, adjacent ground water quality, and gradients.

+ [n view of the above mine specific studies are to be carried out before fly ash
from a particular Thermal Power Station is bacxfilled into a particular mine
because of the likely change in the characteristics of fly ash and mine water
due to the passage of time.

¢ MWLP is expected to provide an important component of the overali risk
assessment picture.

¢ The concentration of Mn, Cu have found to be in excess of Drinking water
standard and as such the backfilling of fly ash of Amarkantak TPS should be
avoided to be placed in Mine Void of Amlai OC and similarly fly ash of Ib TPS
should be avoided to be placed in Belpahar OC ard that of Talchar TPS should
be avcided to be placed in Jagannath OC and in Ananta OC.

¢ Since Cr is also found to be higher in leachate samples on carrying out Mine
Water Leaching Procedure (MWLP) when compared to the effluent standard
(0.2 ppm), fly ash from Chandrapura TPS should be avoided to be placed in
Madhuban OC, Bokaro TPS in Bokaro OC, Patratu TPS in Sayal ‘D’ OC,
Tenughat TPS in SwangOC, Korba TPS in Manikpur OC, Amarkantak TPS in
Dhanpuri OC & Sharda OC, Singrauli STPS in Jhingurdha OC & Bina OC and
Ib TPS in Lilari OC.

o Further investigations can be carried out with mine water from other nearby
mines so that if suitable fly ash backfilling can be carried out in those mines.

« Placement of fly ash in acidic mines should be avoided as far as possible.

e Ground water quality monitoring in terms of Drinking Water Standard is also to
be carried out to observe the building up of the metal concentration in long run.

c. DST project funded by MoC “Fly Ash Characterization for Mine Void
Reclamation” carried out by CMPDI, Ranchi (2003-2011).

The constraints as described in the above report is as under (page - 64 & 65 of the
said DST report)

Constraints

The DST report details the constraints and bottleneck for utilization of fly ash in
Mining Sector. In spite of R&D work already carried out by Ministry of Coal and
other Government Agencies, there is no mass scale application of fly ash in mining
sector. There are many technical, economic, environmental, and regulatory
barriers to increased use of Fly Ash in mining sector, which have been summarized
below:

{ 8|Page
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UTILISATION OF FLY ASH IN COAL MINES (UG/OC)

Technical Barriers

1.

Quality of fly ash: Quality of fly ash in terms of its size (whether larger than 53
micron or smaller) is important for its greater utilization in mining sector.
Delivering fly ash with desired fineness needs extra care and investment to
which TPS owners are generally reluctant as there is no incentive for them in
doing so.

Technological Limitations: Medium Concentration Slurry Disposal (MCSD) and
High Concentration Slurry Disposal (HCSD) of fly ash and the methodology of
backfilling of mine with fly ash mixing with OB in opencast mines are not known.
The methodology of stowing of fly ash in underground mines is also not yet
established.

Economic Barriers

1.

Transportation Cost: One of the most important financial barrier is the
associated transportation cost of fly ash, these costs have restricted the use of
fly ash inspite of policy mandating its free dispatch by power plants. Cost of fly
Ash for mine backfilling is a direct function of cost of transportation increasing
with the distance between power plants and abandoned mines limiting the
shipment of fly ash.

Cost of handling Fly ash: Investment involved in handling of fly ash often pose
a hindrance in its utilization in mining sector.

Environmental Barriers

1.

Leachate Pollution: Chemically fly ash consists of Si, Al, Mg, Ca, K, Ti and Fe
in greater proportion with many trace elements as V, Mn, Cr, Cu, Ni, As, Pb,
Cd and smaller quantity of various potential toxic elements, that can migrate to
soil and subsequently to ground water over a period of time, thus deteoriating
the quality of ground water.

Requlatory Barriers

1.

Lack of monitoring institutions/ mechanism for implementation of policy: There
is a need for government agencies or committees to act as monitoring
institutions for implementation of policy for increasing fly ash utilization.

Lack of directions, guidelines by regulatory bodies for safer utilization of fly ash
in mining sector.

Other barriers

1.

Unwillingness of mine owner due to operational difficulties: There are adequate
numbers of abandoned coal mines but owners are not willing to dump the fly
ash as the OC operation will be further carried out in the near future. The
present scenario should be considered for Technological Assessment and
Forecasting the viable and feasible option for enhancing the fly ash utilization
in mining sector.

Mismatch between life of TPS and life of mines: There is a mismatch between
life of a power plant and life of a mine which often pose as a barrier for mine
backfilling on a continuous basis.

Probiem in concurrent fly ash backfilling: Concurrent Fly-ash dumping during
mining operation is not possible due to following reasons:-

o) Fly-ash will make the dump floor slippery in contact with water. It will
hamper the stability of internal dump.

.,

2\ 9|Page
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UTILISATION OF FLY ASH IN COAL MINES (UG/OC)

o In case of dragline dumping, fly-ash will put extra surcharge load on newly
formed dragline dump.

o Fly-ash carrying trucks will cause hindrance to movement of dumper
carrying both O.B and Coal.

o Thorough mixing of fly-ash and O.B dump material is not all possible in
the opencast coal mining.

o There is scarcity of land for O.B dumping in almost all the opencast coal
mines of CIL, as most of the opencast mines are having stripping ratio
of more than 1 and as high as 7 and further dumping of fly-ash is not
possible during mining operation in opencast coal mines of CIL.

o Fly-ash dumping can be possible only on top of shovei-dumper dumps
when there will be no further dumping on these dumps.

However these operational and safety issues can be overcome in case of captive
mines (barring dragline dumping) as being done in M/s JSPL, Raigarh, where
administrative control is one for mining activity as well power production so that the
backfilling is done under strict supervision.

8. Operational, Safety & Environmental issues of backfilling fly
ash in mine voids

. Operational and Safety Issues

A. In Underground Mines

Stowing of fly ash is a potential safety hazard in underground coal mines as
the water - fly ash slurry exerts hydrostatic pressure on the barricades and
failure of these barricades due to this pressure is a big safety threat. Stowing
of fly ash on experimental basis has been tried in PK-1 (Prakasham Khani)
colliery and GDK 6A of SCCL and at least two instances of failure of barricades
were reported there in. Subsequently, ‘Directorate General of Mine Safety’
(DGMS), which is a regulatory authority for monitoring the safety of mines, has
imposed restrictions on using fly ash as stowing material. In a permission
granted by DGMS for depillaring (i.e. final extraction of coal) in conjunction with
stowing with fly ash, a condition has been imposed for using fly ash having
particle size more than 53 ym (Annexure-V).

In the total fly ash generated, percentage of fly ash particles having size more
than 53um is only 20% (approximately). So, even if expensive hydro-cyclone
is used for concentrating the fly ash, a very small percentage of fly ash will be
available for stowing in underground coal mines.

Other than safety issues discussed above, there are operational problems
which are a big deterrents in using fly ash as a stowing material.

Two maijor coal producer in public sector, namely, Coal India Limited as well
as Singareni Colliery Company Limited have tried to use fly ash as stowing
material for underground coal mines. Their experience are as under:

(i) Coal India Limited (CIL)
e High concentration of fly ash stowing was tried at Madhuban
Colliery, BCCL. The project was started in January, 2002 by BCCL
and as it could not be completed despite their efforts by M/s BCCL

10| Page
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UTILISATION OF FLY ASH IN COAL MINES (UG/OC)

as well as M/s CIMFR and the project was terminated by CIL, R &
D Board in 2010 due to operational problems.

e As per the case study for using fly ash in Durgapur-Rayatwari
Colliery of WCL, it was found that “After working in various phases
it can be concluded that pond ash/ fly ash with high percentage of
fines may be used without any problem if it is mixed with some
granuiar material like sand in such a proportion that ultimate
percentage of fines in the ash-sand mixture comes down to
maximum 2 to 3 percent only.

(i) Singareni Collieries Companies Limited (SCCL)

In SCCL it was tried in GDK No. 2, 3 and No. 5 between 1998 and

1999. The experience of SCCL, as par the report “Fly ash stowing

in underground mine in India and abroad — SCCL (April, 2002), are

as under:

o Damage of barricades due to hydrostatic pressure.

e Generation of dust and more settling time.

e Accumulation of fly ash in underground sump.

¢ Contamination of mine water which is being used as a source of
water supply for colonies as well as near-by areas, and

o Degradation of coal quality due to leakage of fly ash through
barricades into working panels and choking of surface filters beds.

e Due to above reason, it cannot be recommended to use fly ash

without some major technical break-through into underground coal

mines.

B. In Open-Cast Mines

In case of opencast mines, overburden material swells upto 20% due to
blasting or fracturing. Hence in most of the opencast mines, despite provision
of internal dumping, substantial volume of overburden is required to be dumped
externally. Dumping of overburden outside the mine is not at all environment
friendly as it sterilizes precious land resource that can be gainfully utilized for
other purposes. To accommodate 25% fly ash in external OB dumps, outside
land requirement will further increase.

Secondly, for internal dumps, additional 25% ash on upper benches of
overburden dump will raise total planned height of the dump beyond allowable
limit. That will again necessitate acquiring additional land for external dumping.

In case of abandoned mines with lower stripping ratios, the remaining voids are
used to accommodate the external dump of adjacent mines or as a water
reservoir or for other purposes. In many cases opencast coal mines are being
planned for expansion and it is not advisable to dump fly ash and close the
void.

In operating opencast mines, fly ash will be required to be dumped in dry form
in separate layers or by mixing with OB while dumping. Both these processes
would require elaborate and complex scheduling of various activities/
equipment, hampering mine-preduction and creating unsafe conditions owing
to high equipment density irr 1'ri'ri‘rteig_\$pace of mine operations.

«) 11| Page
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Concurrent fly-ash dumping during mining operation is alsg nol recommended
due to following additionz! reasons.

» Fly-ash will make the dump floor slippery in contact with water resulting
in unstable internal dump.

. Mixing of overbarden and fly ash is difficult while in operations due to
hiuge volumas involved and non-availability of any technology to carry out
such operations. Further it will adversely affect mine functioning.

Coai India Limited has aready given abandaned South Balanda OC mine of
MCL for fly ash backfilling.

Il. Environmental issues due to Leaching on aquifer

Leaching Analysis of Fly ash from the fellowing power plants was carried out in the
Env. Lab of CMPDIHQ) uncer a S&T project “Fly Ash Characterizalion for Mine
Youd Reclamation” with the mine water of coal mines having potential for fly ash
hackfilling.

51. No. | Related Identified TPS Mine Void for dumping fly ash
i Chandrapura TPS, DWC Madhuban, BCCL B
Z Bokaro TPS | DWC Bokarg OC, CCL
3 FPatratu TP3, JSEB Sayal ‘0" OC, CCL
4 Tenughat TPS, TenughatVidhyut Nigam | Swang OC, CCL
5 Korba STPS, NT=C Manikpur OC SECL
G Amarkantak TPS, MPEE Dhanpuri OC, SECL
Sharda OC, S3ECL
Armlai OC, SECL
7 Singrauli Super TRS, NTPC Jhingurda QC, NCL
S Bina OC, NCL
8 _I b TPS, OPGC Lilari OC
| | S Belpahar QC
7 1 Talcher TRS, NT>C Jagannath OC
| Ananta OC

Based on the leaching study the following may be inferred

= Mine specific studies are to be carried out before fly ash frarm a particular
Thermal Power Station is backfilled into a particular mine because of the likely
change in the characteristics of fly ash and mine water due to the passage of
time.

= Mine Water Leaching Procedure is expected to provide an irmporiant
component of the averall risk assessment picture.

= Placement of fly ash in acidic mines will have detrimental effect of leaching out
of trace elements.

+ Long term leaching studies are to be carried out to get a true picture

Details of the study along with the literature on metal composition of fly ash and
leaching characteristics is atso attached as Annexure V1.
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UTILISATION OF FLY ASH IN COAL MINES (UG/OC)

Views of Expert Appraisal Committee (EAC) on stowing /
backfilling of fly ash in coal mines

A.

Minutes of 39th Expert Appraisal Committee (EAC) (Thermal & Coal Mining
Meeting held on 3rd & 4th January 2012 in Paryavaran Bhawan, CGO
Complex, Lodi Road, New Delhi on the issue of use of fly ash in coal mines
“The committee decided to further consider the project upon receipt of the
aforesaid details. The Committee also decided that the Central Pollution
Control Board may bring out a Technical Guidance Document/ Manual for
various uses of fly ash and disposal by dumping in coal mine voids. The Manual
may address the environmental issues, the environmental issues that would
require to be addressed and an environmental management plan which
includes the technologies and methodologies for the environmental
assessment “short-term and long-term” use of fly ash for dumping in decoaled
voids and for other uses vis-a-vis MOEF Notification on Flyash”(Annexure Vii).

Minutes of 34th meeting of the Re-constituted Expert Appraisal Committee on
environmental impact assessment of thermal power and coal Mining Porjects
held on 29th & 30th April 2015 in Paryavaran Bhavan, Jor Bagh, New Delhi on
the issue of use of fly ash in coal mines (Annexure VIII) also specifies that the
sheer volume of fly ash make it hazardous and there is all possibility of heavy
metals leaching into ground water.

In the recent environmental clearance of Cluster 1, 9 and 10 of ECL, EAC has
prohibited use of fly ash in coal mine filing. The environment clearance of
Cluster 1, ECL is attached as Annexure IX.

Conclusions

Underground mines

The volume of void is difficult to estimate in the depillared (de-coaled) area.
Moreover, these are generally filled with water. Such water filled underground
voids are being used as a water resource for irrigation and domestic use.

Stowing is adopted in only limited number of mines where there is surface and
other constraints as it severely affects production and productivity of the mine.

The Operational/ safety issues have been highlighted in this report for
running/operating mines. DGMS has imposed restriction on using fly ash
having size less than 53 micron, which is only about 20% (bottom ash) of the
total ash generated.

Opencast coal mines

In most of the cases, dump space is insufficient to accommodate additional
quantities owing to swelling of overburden material while mining. Due to
swelling, external dump is needed which consumes extra land resource. If fly
ash is added additional land will be required for external dumping as total
volume of dumping material will substantially increase. This is also true if fly
ash is accommodated in internal dumping. That is undesirable.
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UTILISATION OF FLY ASH IN COAL MINES (UG/OC)

° In operating mines, it is very difficult to mix fly ash with external overburden
dumps and also in internal dump while back filling the de-coaled area. Fly ash
mixing processes would require elaborate and complex scheduling of various
activities, adversely affecting mine production. The practice will also create
unsafe conditions owing to high equipment density in limited space.

° Operational difficulties will be encountered with safety issues during heavy
rains with slippery roads and sliding of dump benches owing to fly ash.

° In case of abandoned opencast mines with low strip ratio, the remaining voids
are generally used to accommodate the external dump of adjacent mines or as
a water reservoir.

° In many cases opencast coal mines are being planned for expansion in the dip
side and it is not advisable to dump fly ash and close the void completely.

o Dumping of fly ash may be planned on case by case study basis in an
abandoned opencast mine.

Environmental Issues

° EAC has desired that leaching studies of fly ash dumped over a long period is
to be carried out thus long term leaching studies need to be done to establish
the absence / presence of trace elements which can leach out in the ground
water when fly ash is backfilled / stowed in a coal mine. Moreover, mine specific
leachate studies are to be carried out before fly ash from a particular Thermal
Power Station is backfilled into a particular mine because of the likely changes
in the characteristics of fly ash and mine water due to the passage of time.
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UTILISATION OF FLY ASH IN COAL MINES (UG/OC)
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Annexure — I

Minutes of Meeting of the Monitoring Committee to monitor the implementation of the
provisions of the notification on Fly Ash Utilization-regarding

A meeting of the Monitoring Committee to discuss various issues relating to the implementation of
notification on utilization of fly ash, namely; generation of fly ash, gainful utilization of fly ash and
environmentally sound disposal of fly ash was held on 18.06.2014 under the Chairmanship of Shri Shashi
Shekhar, Additional Secretary, Ministry of Environment and Forests. The list of participants of the meeting
is Annexed.

2. The Chairman welcomed all participants and mentioned that the Ministry of Environment and
Forests (MoEF) has issued notification dated 14th September, 1999, as amended, on utilization fly ash
generated from coal or lignite based power plants. The notification, inter-alia, provides for utilization of fly
ash based products in construction of buildings within a radius of hundred kilometers from a coal or lignite
based thermal power plant by every construction agency. The agencies undertaking construction of roads
or fly over bridges, reclamation and compaction of low lying areas are also required to use fly ash. The fly
ash is required to be used in backfilling or stowing of the mines also. The thermal power plants in operation
before 03.11.2009 are required to utilize 100% of the fly ash generated within a period of four years from
the date of the second amendment notification. The plants commissioned after 03.11.2009 are required to
achieve the target of 100% utilization within a period of five years from the date of their commissioning.
However, based on the information from Central Electricity Authority (CEA) for the year 2012-13 for 138
power plants, the overall utilization of Fly Ash was only about 61.37% of the total fly ash generated in the
country. The Chairman has stressed that all stakeholders need to emphasis to maximum the utilization of
fly ash. He further stressed that 1y ash could be gainfully utilized on road construction. He requested the
representatives of National Highways Authority of India (NHAI) to present the updated status of action
taken by them to comply with provisions of the notification.

3. The representative of NHAI informed that they are prescribing the use of fly ash and fly ash based
products in their tender documents, schedules of specifications and construction applications. Shri V.
Upadhaya, Director (IA), MoEF informed that there were instances of non-compliance by the contractors
of NHALI involved in construction of roads in the State of Orissa. NHAI was requested to ensure strict
compliance to the notification of the fly ash by their contractors. The NHAI must include the relevant
provisions of the notification as one the conditions, while granting contracts for road construction projects.

4. The Chairman informed that one of the objectives of the notification is to protect top soil layer so
as to maintain and enhance the agriculture yield in the country and asked NHAI to furnish its views on
proposal to modify conditions for using fly ash/ fly ash based products in road construction projects by
increasing the prescribed distance of 100 kilometer to 300 kilometer. The paradigm to evaluate the aforesaid
proposal should be economic analysis instead of financial analysis since the later is related to the benefits
and costs for individual road laying projects. He requested NHAI to conduct a study to evaluate the proposal
of increasing the distance by considering the benefits and costs for the whole economy of the country. In
response NHAI was of the opinion that this will increase the cost of road construction projects. The NHAI
further suggested that Central Road Research Institute (CRRI) may carry out a study to evaluate the techno-
econcmic viability of such proposal. Representative from Indian Road Congress submitted that the
evaluation study should include life cycle assessment of the road construction projects. It was decided that
MOoEF will request NHAT and CRR1I to conduct a study for evaluating the proposal of modifying end point
distance prescribed for utilization of fly ash in road construction projects by increasing the prescribed
distance from 100 to 300 kilometers.
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5. The representative of NHAI further submitted that information regarding availability of fly ash in
the country is not available with them. He requested MoEF for the information; State-/UT-wise, regarding
availability of fly ash in various perts of the country. The representative of Central Electricity Authority
(CEA) informed that such information is available in their report titled 'Fly Ash Generation at Coal or
Lignite based Thermal Power Station and its Utilization in the Country' for the year 2011-12 and 2012-13.
The report, inter-alia, provides summary of fly ash generation and utilization, plant wise and state wise data
related to fly ash generation and utilization in the country, etc. The report is available on the website of
CEA. The information regarding fly ash generation and utilization for the year 2013-14 is being compiled
by CEA. The NHAI and Central Public Works Department (CPWD) were requested to procure the
information regarding the locations of power plants, generation and utilization of fly ash from CEA and to
ensure strict compliance to provisions of the notification in projects being undertaken by them.

6. The representatives from CPWD informed that they are prescribing the use of fly ash and fly ash
based products in tender documents issued by them. However, the fly ash bricks available in the market do
not conform to the prescribed standards. Fly ash bricks absorb more moisture than that of the limits
prescribed by the Bureau of India standards (BIS). The use of sub-standard fly ash bricks can substantially
increase the risk of development ot cracks in buildings. CPWD was requested to inform the Ministry of
Environment and Forests about technical difficulties being faced by them in implementations

of the notification.

7. The representative of BIS informed that it has published Standards on fly ash, namely 1S 3812 (Fly
ash for use of pozzolana and admixture), IS 6491 (Method of sampling fly ash), IS 10153 (Guidelines for
Utilization and Disposal of Fly Ash) and IS 13757 (Burnt clay fly ash building bricks). Indian Road
Congress (IRC) has published the codes, namely IRC: 60-1976 Tentative Guidelines for the Use of Lime-
Fly Ash Concrete as Pavement Base or Sub-Base, IRC: 68-1976 Tentative Guidelines on Cement-Fly Ash
Concrete for Rigid Pavement Construction IRC: 74-1979 Tentative Guidelines for Lean-Cement Concrete
and Lean-Cement Fly Ash Concrete as a Pavement Base or Sub-Base IRC: SP-89-2010 Guidelines for Soil
and Granular Material Stabilization Using Cement Lime and Fly Ash. The Standards and Guideline for use
of fly ash in construction of buildings and roads are available. However, the construction agencies are
required to ensure utilization of fly ash in their projects so as to ensure implementation of the notification.
[t was decided that MoEF will also write to the Environment Department of every State and UT requesting
them to ensure compliance to the provisions of the notification by the construction agencies in their
jurisdictions.

8. Most of the State Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs) in
Union Territories (UTs) did not attend the meeting. The Central Pollution Control Board (CPCB) was
requested to coordinate with all SPCBs/PCCs for getting status of constitution of State Level Monitoring
Committee, which is mandatory as per the notification on fly ash utilization. The CPCB should submit this
status to the Ministry. The representative of CPCB informed that the flow of information vis-a-vis
submission of annual report/ action plan from the State agencies/ power plants is very poor. The CPCB was
requested to write to all SPCBs/ PCCs directing them to issue directions under section 5 of the Environment
(Protection) Act, 1986 to the agencies/ authorities those are not complying with the provisions of the fly
ash notification.

9. The representatives from NTPC informed that while according environmental clearance to Thermal
Power Projects, Ministry has been recently stipulating conditions that fly ash, shall not be used in filling of
low lying areas, in agriculture and ‘n backfilling/stowing of mines, etc. These conditions are contrary to
provisions of Ministry's notification on Fly ash utilisation. These conditions may have to be suitably
reviewed so that the target of 100% utilization of fly ash, as mandated in the Notification of 3rd November,
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2009, could be achieved. The Forest departments in certain States/ UTs are not allowing development of
forest wasteland by utilizing fly ash.

10. NTPC also informed that use of fly ash in backfilling/stowing of closed/abandoned/running open
cast and underground mines has large potential for utilization of fly ash, especially for pit head thermal
power stations which otherwise have limited avenues for fly ash utilization. However, it's potential is yet
to be fully utilized. The use of fly ash in back filling/stowing of open cast and underground mines within a
radius of 50km of any thermal power station as mandated in Ministry's Notification of 3rd November, 2009
has to be ensured right from initial stage of preparation of mine development plan. Inclusion of fly ash and
bottom ash as backfill materials in the guidelines for preparation of mine closure plan is required, for which
Ministry of Coal and other concerned Ministries/Authorities have to take necessary action. However, there
are environmental and safety concerns for use of fly ash along with other materials for back filling of
operating open cast mines. These concerns need to be addressed.

11. The representatives of the Ministry of Coal submitted that as per the provisions of the notification,
they have constituted the Expert Committee to guide and advise the backfilling or stowing of mine by
utilizing fly ash. The issues had been discussed by the Expert Committee of the Ministry of Coal. It has
been agreed that fly ash disposal as stowing material in underground mines, abandoned opencast mines and
final voids at the end of mining operation can be considered. The Ministry of Coal has written to MoEF
that in view of practical difficulties from safety point of view, specifically in operational mines, it is not
practically possible for mixing fly ash with external OB dumps and then back filling of operating mines.
Thus, provisions in the notification need a complete review. Till such time, incorporation of these
provisions in mining plans may be kept in abeyance. It was decided that the Ministry of Coal will get the
issue examined through appropriate agencies such as Central Mine Planning and Design I[nstitute and the
Expert Committee. The MoC will forward the outcome for consideration of the MoEF. The proposed
exercise may be completed by MOC within a period six months.

12. The representative of DST informed that it has now been established, through their research
projects, that use of fly ash in agriculture sector is safe. However, there is no specific report available with
them to demonstrate that there is no negative environmental impact of use of fly ash in reclaiming the low
lying area, back filing and stowing of the open mines, etc. DST was requested to provide copies of such
study reports to MoEF along with its recommendations with regard to safe use of fly ash in agriculture.

13. The Chairman informed that there is perception among people that presence of heavy metals and
other hazardous elements may affect the ground water due leaching of heavy metals and may complicate
land disposal. Therefore, it is necessary that the distribution of heavy metals in the coal in different
Georegions of the country and so also the fly ash from coal of such regions need to be analysed. Also,
leaching characteristics of coal and ash samples should be investigated with various laboratory extraction
procedures. CPCB should undertake this study. Based on the study report, MoEF would review the
conditions regarding fly ash utilization, which are being specified in Environmental Clearances granted to
the thermal power plants and coal mines. NTPC was requested to compile the information regarding
international practices for gainful utilization of fly ash.

14. The following decisions were taken:

1} The MoEF will write to all Departments of Environment of States/ Union Territories (UTs) requesting
them to ensure strict implementation of the provisions of notification on fly ash by all the agencies
concerned and in particular by the agencies responsible for construction activities in States/ UTs. (Action:
MOoEF and States/ UTs)
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2) MoEF will write to the Ministry of Urban Development (MoUD) and the Ministry of Road Transport
and HighWays (MoRTH) in order to ensure implementation of the provisions of fly ash notification by the
construction agencies coming under their respective jurisdiction. (Action: MoEF, MoUD, MoRTH)

3) Ministry of Coal through its expert Committee or by involving any other agency such as CMPDI will
examine the issues of use of fly ash as stowing material in operating mines and will suggest the way forward
for consideration of the Ministry of Environment and Forests within a period of six months. (Action: MoC)

4) The Central Pollution Control Board will coordinate with all SPCBs/ PCCs for getting the status of
constitution of the State level menitoring Committees and will submit the status to the Ministry of
Environment and Forests within three months. CPCB will also direct to SPCBs/ PCCs to issue directions
under section 5 of the Environment (Protection) Act, 1986 to the agencies/ authorities those are not
complying with the provisions of the fly ash notification. (Action: CPCB, SPCBs and PCCs)

5) CPCB will conduct a study to anlavse distribution of heavy metals in the coal available in different
Georegions of the country and so also the fly ash from coal of such regions. CPCB will also analyse leaching
characteristics of coal and ash samples with various laboratory extraction procedures during the study. The
CPCB will submit the aforesaid report to MoEF within period of three months. Based on the

findings of the study, MoEF would review the conditions regarding fly ash utilization, which are being
specified in Environmental Clearances for power plants and coal mines. (Action: CPCB, MoEF)

6) DST will provide study reports regarding establishment of the fact that use of fly ash in agriculture is
safe to MoEF. (Action: DST).

7) CPWD will inform MoEF about the difficulties, which are being faced by them in implementation of
various provisions of the fly ash utilization notification. (Action: CPWD)

8) NTPC will compile the information regarding international practices for gainful utilization of fly ash
and will share this information with the MoEF. (Action: NTPC)

15. The meeting ended with a vote of thanks to the Chair.

* %%
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